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RESPOtDENT(S) 

Vi,.JCOt-. for the appllc3nt. 

••. •:•. 

11 	 (2 -C. '&- dwncte far hc '2b 	 Respondents 

p 
27.6.96 	 The applicant has requested to 

take up admission of this application 
I 	

today unlisted on the ground of urgency. 
• 	to 	'' ' 

	

c 	 Considered and prayer allowed 

. 	• •. 	 ' 	 Mr S. Au, learned Sr. C.G.S.C., 

for the respondents. 
d 

6. 4 

z 

	 This application has been submittec 

t 	 / 	 by the applicant against his transfer 
• 	•. -1 	

'• - 	- 	
I 

() \, 	 order dated 8 5 1996 to Patna Accotding 

to the applisant there is malafie onthe 

Dart of the respondents in not transferring 

• 	9 	
him to Calcutta, but instead they transferre 

't 	 Shri N.C. Mandal to Calcutta who is 

/ 	
junior to the applicant, who had stayed 

• 	 '" 	 longer than Shri Mandal outside Calcutta 

,'y, .4 	 and inspite of his representations regarding 

his illness. He is aggrieved tht, his 

-• 	 representation was rejected by office 

memorandum dated 11.6.1996 without 

/ / 	 U 	 detailed and reasoned order and without 

	

• •• 	 considering his contentions in the represent- 
-: 

- 	 ations. In this application, therefore, ' 

he has impugned the transfer order 

• 	 dated 8.5.1996 (Annexure-5), the rejection 

order 	dated 	11.6.1996 	(Annexure-Il) 

	

/Vh' 	- 	4 7•(• 	 Ind the release order dated 18.6.1996 

	

,.Jv'v, 	 (Annexure-12). 	 - 	 • 1 
 

2 6 

	

	 Issue notice on the respondents q 

to show cause as to why this applicatior4; 
• 	

• 	 should not be admitted and te reIif4 
- • 	 " 	 , 
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O.A.No.111/96 

27.6.96 

sought shoug not be granted?Returnable 
on 11.7.1996. 

List for
, 
 disposal ofshow cause 

and consideration of admission on 11.7.1996. 

Heard the applicant and the learned 

Sr. C.G.S.C. on the interim relief prayer. Mr 

Ali opposes the prayer as the applicant has 

already been released on 18.6.1996. After consider -

ing their submissions, the operation of the 

release order No.A.15014/1/96-DP dated 18.6.1996 

(Annexure-12) is stayed till disposal of the 
show cause and consideration of admission. 

The respondents are further directed to* kke ll  

back the applicant to duty in theirT4r 

office till disposal of the show caus ,land 
consideration of admission on 11.7.1996. 

Steps within today. The rspondent 

No.6 may be served by Special Messenger 

in view of the urgency of the matter. 

Copy of the order to be furnished 

to the applicant and Sr. C.G.S.C. today. 

•9 L1  

F, 

C 

4 

4 

Member 

nkm 

- 	 - - - 

11-7-96 	Applicant in person is present. 

Learned Sr.C.G.S.C. 14r.S.Ali is 

present for the respondents. Show 

cause has not been submitted. 
Mr.S6A3J. states that the applicant 

has been allowed to join duty in 

Dispur. This has been confirmedq>Y 
the applicant. Also seen letter 
Mo,A.15014/2/96—AIJPIN-11 dated 

8-7"96 from the respondents. 
Mr.S.Ali seeks ti time 3. month to 

submit show causes Time prayed for 

is allowed. 
List for show cause and consi-

deration of Admission on 12-8-96. 

contd/- 

I 



O.A..111/96 	
Q 
) 

11-7-96 	 Interim order dated 27-6-96 

continues till disposal of show cause 

and consideration of Admission. The 

respondents shall allow the applicant to 

	

41 	
continue on duty in Dispur till disposal 

Of show cause and consideration of 

L -- 	
Admission. 

'7` 
- , C 
4 	 im 	 14 esber 

c. 

12.8.96 	 The applicant, L.C. Manna, is present 

in person. Mr S. Au, learned Sr. C.G.S.C., for 

the respondents. The respondents have submitted 

show cause which is served on the applicant 

4//i ç 

	

	today. The applicant seeks time for perusal 

and consideration of the show cause. 

List on 20.8.96 for consideration 

of the show cause and admission. 

er 
• nkm 	

Me 

71 • 	
. 

\ 	

,• 

20-8-96 	Mr.L.C.I4anna applicant in person.. 
Learned Sr.C.c3.S,C,, Mr.5.Ali for the res-

ponderits. Rejoinder has been submitted by 

9 	C) 	 the applicant. Perused the application, 
- 

show cause and rejoinder. 

Heard the applicant and Sr. C • G • S • C. 

..Mr.S.Ali for Admission. Application is 

	

: e(2 çvO 	
L1, 5 	admitted. Case is ready for hearing. List 

for hearing on 30-8-96. 

Interim order dated 27-6-96 * 

will continue till final disposal of this 

O.A. 

L. 

01 
 

J_4 	4Jr- 
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0.A. 111/96 . 

30.8.96 	- 	Mr. L.C.Manna, applic,inrson '44- 
- 	 Mr. 	S.Ali, 	Sr. 	C.G.SC. 	for 	the 

respondents. 

Written 	statement 	of 	respondent 	Nos. 
1,2,3,4,5 	and 	6 have been 	submitted today. 
Copy 	of 	the 	same 	had 	been 	served 	on 	the 
applicant 	on 	29.8.96. 	Mr. 	All 	and 	the 
applicant say that the contents are same with 
the 	written 	statement 	submitted 	on 	9.8.96. 
The applicant 	also says that 	the rejoinder 
submitted iby him on 19.8.96 may be taken as 

rejoinder to the written statement submitted 
today. 

• 	 Hearing is taken up. The applicant and 
Mr. 	All 	have 	completed 	their 	submissions. 

Hearing concluded. Judgement reserved 

Member 

trd 

17 .9.96 

-c 	
L 

& 

c2ó2Z 	 7 

-/? 
c• 

• Mr S .A]j, Sr C .G • S. C Lot the respon-
dents. 

• 	 Judgment pronounced. Application 

is dismissed in terms of the order • No 
order as to costs. 

a- 

Member 



UI 

$ 	. 

CENTRAL ADIIINISTRATI\JE TRIBUNAL 
GUWAHATI BENCH :: GUWAHATI-5. 

O.A. NO. 111 of 1996 
T.A. NO. 

DATE OF DECISION 17.9.1996  

Shri L.C. Manna 	 (PET ITIONER(S) 

The applicant appears in person ADJOCATE FOR THE 
PETITIONER (s) 

V ER-S U S 

'tJ-nion of India and others 	 RESPONDENT () 

Shri S. Au, Sr. C.G.S.C. ADIOCATE FOR THE 
RESPONDENT (s) 

T HE HON' BL E SHRI G.L. SANGLYINE, ADMINISTRATIVE MEMBER 
THE HON.' BLE 

Whether Reporters of local papers may be allowed to 
ace the Judgment ? 	 . 	 . 

To be referred to the'Reporter or. not ? 

3, Whether their Lordships wish to see the fair copy of 
the judgment ? 

4. Whether the Judgment is to be circulated to the other 
Benches ? 

a 
Judgment delivered by HonVble Administrative Member/ 

. 	 I 	, 	 .• - 

I .  

• 	 S 

4• 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 111 of 1996 

Date of decision: This the 17th day of September 1996 

The Hon'ble Shri G.L. Sanglyine, Administrative Member 

Shri L.C. Manna, 
Wireless Supervisor, 
Office of the Inter State Police Wireless Station, 
Dispur, Guwahati. 

The applicant appears in person. 

-. versus - 

 Union of India, 
Represented by the Ministry of Home Affairs, 
Government fo India, New Delhi. 

 The Director, Police Telecommunication (Police Wireless), 
Director of Coordination, 
New Delhi. 

 The Joint Director, 
Directorate of Coordination Police Wireless, 
New Delhi. 

 The Deputy Director (Administration), 
Directorate of Coordination (Police Wireless), 
New Delhi. 

 The Assistant DIrector (Communication), 
Directorate of Coordination (Police Wireless), 
New Delhi. 

 The Extra Assistant Director/Zonal Officer cum Station- 
in-Charge, Inter State Police Wireless Station, 
Dispur. 

By Advocate Shri S. Ali, Sr. C.G.S.C. 

Applicant 

Respondents 

ORDER 

G.L. SANGLYINE, MEMBER (A) 

The applicant is a Wireless Supervisor working under the 

Directorate of Coordination (Police Wireless), New Delhi. He was posted 

in Dispur Station and joined in that office in January 1993. He was transferred 

in public interest to Patna vide office order No.A.15014/1/96-Admfl.II dated 

8.5.1996. Consequently, he submitted an application under Section 19 of 

the Administrative Tribunals Act, 1985, before this Tribunal. In the order 

dated 30.5.1996 in O.A.No81 of 1996 the respondents were directed to,. 
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dispose of the representations of the applicant annexed to that O.A. 
	

U 
narticularly representation dated 17.5.1996. Accordingly the respondents 

disposed of the representations on 11.6.1996 rejecting the request of the 

applicant to modify the order of transfer and post him at ISPW Station, 

Calcutta on ground of administrative reason,The applicant has submitted 

the instant application with a prayer to quash the transfer order dated 

8.5.1996 and to direct the respondents to transfer him to Calcutta or to 

retain him in Dispur. The grievance of the applicant is that his representations 

were rejected without considering his case in the light of the Central 

Government circular on tenure posting as well as the practice and guidelines 

of their own statutory rules. Further, the facts of his case were also not 

considered by the respondents while issuing the impugned transfer order. 

He was the seniormost Wireless Supervisor in ISPW Station, Dispur, but 

one N.C. Mandal, Wireless Supervisor, who was junior to him in the Station 

was preferred for posting in Calcutta. This the respondents had done despite 

the fact that the said Mandal had enjoyed posting in Calcutta for 6 years 

: 2 : 

at a stretch in comparison with his 2- years posting in Calcutta. Moreover, 

he contends that he is suffering from neurosis anxiety and has b6en under 

treatment of a reputed Psychiatrist of Calcutta since long, but he was 

not posted in Calcutta despite his request for posting there on humanitarian 

ground. In these circumstances, the applicant has complained that the order 

of transfer was made with malafide and in colourable exercise of power 

by the respondents. 

2. 	The respondents have resisted the contentions of the applicant 

and had submitted written statement. They admit that the applicant is 

senior to N.C. Mandal in Station Dispur as the applicant had joined in 

Dispur earlier than Mandal. They, however, contend that both the officers 

completed their tenure in N.E. Region and were to be transferred out 

from Dispur at the same time. As such they contend that the plea of 

the applicant regarding station seniority as a preference for posting in 

place of his choice is not justifiable. Only one vacancy was in existence 

inthe grade of Wireless Supervisor in Calcutta at the relevant time. Accorditi 

to........ 
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to them the applicant could not be posted against the aforesaid vacancy 

because as per the transfer policy the preference for choice posting is 

given to those officials who have served maximum time in hardship/non-

Dopular stations. In this case there were three claimants for posting in 

Calcutta at the relevant time. On consideration, between the applicant 

nd Mandal, it ws found that the applicant had served only for a total 

oeriod of 9 years in hardship/non-popular stations but Mandal had served 

for more than 14 years in such stations. After their consideration of the 

facts the respondents claim that they found that N.C. Mandal was suitable 

candidate for getting a posting at Clacutta among the three candidates. 

They further submit that they had followed the guidelines and the policy 

in posting the applicant in Patna which is nearest to his hometown at 

Burdwan, West Bengal as the applicant did not give any second choice 

t the time of submission of his option for ,  transfer. They also submit 

that even after re-scrutiny of his case it was not possible to post the 

ppIicant in Calcutta in accordance with the trasnfer policy and also in 

comparison with the case of N.C. Mandal. It is their submission that they 

have made serious attempt to post the applicant in Calcutta but in the 

absence of vacancy and in exigency of work and public interest the applicant 

could not be posted in the place of his choice. Regarding the claim of 

the applicant that he should be trasnferred to Calcutta on medical grounds 

the respondents contend that his contention seems to be not genuine and 

is contradictory as if he had been suffering since long time there is no 

reason why he should be treated in Calcutta and not in Guwahati and if 

he is treated in Calcutta why now he wants to remain in Dispur and get 

the treatment from a distant place. Regarding the claim of the applicant 

that the respondents had with a malafide intention transferred his account 

to Patna it is the contention of the respondents that the account of the 

ipplicant had been transferred to Patna with a. good, intentiOn that his pay 

and allowances would be paid to him without deJy.  in the:ne.w station. 

It....... 
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It is also their submission that the applicant cannot be retained in Dispur 

as there is no vacancy and moreover he had completed two years in Dispur 

and is liable to be transferred out to anywhere in India. 

3. 	The transfer policy of the Directorate of Coordination, Police 

Wireless is laid down in OM No.A11015/1/87-Admn dated 16.8.1990. The 

neriods of tenure of posting in North Eastern Region and non-popular stations 

are prescribed therein and in para 4 of the OM it lays down: 

11 4. All sincere efforts will be made to transfer 
an individual serving in any of the N.E. Region Stations 
or at any one of the non-popular stations, to a station 
of his/her choice or to a station near his/her Home 
State, on completion of the prescribed tenure i n 
such a station, subject to theavailability of a vacancy 
at the desired station and also the operational & 
administrative considerations. The transfers will normally 
be made as per the 'Station-Seniority' related to the 
concerned trade/category, on "first come - first 
go" basis except for those who are required to be 
moved out earlier on completion of the mandatory 
tenure in the N.E. Region or one of the non-popular 
stations as stipulated in Paragraph 3 above." 

The applicant 	had completed 	his tenure in North 	Eastern Region when 

he was 	transferred out of Dispur Station. In accordance with the transfer 

Dolicy the respondents directed the applicant and others vide message dated 

5.12.1995 to give a choice of 3(three) places for posting on transfer or 

if they desire to be retained at the respective present place of posting 

they should clearly indicate the same. The applicant responded his willingness 

to be transferred out from Dispur but had chosen only one place for his 

nosting, i.e., Calcutta. No request for retention in Dispur was made by 

him. The respondents could have straightaway rejected the option of the 

applicant on the ground that he had not fully complied with the directions 

dated 5.12.1995 and could have considered only the claims of the other 

two aspirants for posting in Calcutta. However, the respondents had considered 

his case. 	According to them the rival claims for posting at Calcutta had 

been considered 	and 	as per transfer 	policy 	preference 	for 	choice 	posting 

was given to the official who had served longer in the hardship/non-popular 

stations than 	others 	and in the 	process 	it 	was 	found 	that 	N.C. 	Mandal 

had served 	14 years but the applicant had served only 9 years in hardship 

and non-popular 	stations. The applicant 	has objected saying 	that 	Agartala 

I was......... 
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was not considered as a hardship station at the time when Mandal was 

posted there. However, even if the period of 3 years 3 months spent by 

Mandal in Agartala is taken out, the total period of service spent by Mandal 

in hardship/non-popular stations is 11 years and this is still more than 

the period of 9 years spent by the applicant in such stations and therefore 

this 	objection 	of 	the 	applicant has no merit. The other contention of the 

applicant is 	that 	such 	criteria is not mentioned in the transfer policy but 

transfer was 	to be 	made 	as per 	station seniority 	on 	first-come-first-go 

basis. 	I, however, 	find that this contention of the applicant has lost force 

because of the 	fact 	that 	both Mandal and the applicant were due to be 

moved out and 	they were 	transferred by the 	same 	order 	of 	transfer 	as 

they 	had 	completed their 	tenure 	posting in 	the 	North 	Eastern Region. 

Therefore, 	as 	far 	as transferring out from Dispur, 	both of them have to 

move 	out. 	The real issue 	is 	not transfer out 	but 	posting 	in 	a place of 

choice. One vacancy was available in Calcutta and there were three claimants. 

The respondents 	have to 	decide to whom the 	posting 	in 	Calcutta 	should 

be 	given. 	According to the 	transfer policy it 	is 	not 	compulsory for 	the 

respondents to post the employeel to a place of his choice merely because 

a choice has been made but consideration of his choice is subject to avail- 

ability of vacancy at the chosen station and also to the operational and 

administrative considerations. It will 	also be seen from the extracts above 

that the transfer policy does not confer any right on the concerned employee 

that he must be posted to a place of his choice after completion of his 

tenure in the North Eastern Region or non-popular stations. In this case 

there was one vacancy in Calcutta. Therefore, in filling up this vacancy 

the respondents might have kept in view the operational and administrative 

considerations. They have disclosed in their written statement that they 

give preference to a person having longer stay in hardship/non-popular 

stations while deciding several contentions for a particular vacancy in a 

narticular place and that this principle was followed in the case of posting 

in Calcutta. They have also stated that they had found Mandal suitable 

for posting in Calcutta in comparison with the applicant. These, therefore, 

are the operational and administrative considerations of the respondents. 

There cannot be any dispute that it is the competent authority who best 

knows........ 
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knows where to post which employee under him. Moreover, according to 

the transfer policy, each transferable staff must serve at least once in 

his career in any of the ISPW Stations in the North Eastern Region. The 

npplicant had completed his tenure in the North Eastern Region and adminis- 

tratively he is 	required under 	this policy 	to move out of the region 	in 

order that other transferable staff can serve in the region. The respondents 

have followed this policy in the present case. The respondents have also 

been considerate in posting him in Patna, which is not far from his home 

State, despite the fact that the applicant refused in his option dated 9.12.1995 

to indicate his second and third places of choice. Apparently the respondents 

had done this in keeping with the transfer policy which provides that all 

sincere efforts will be made to 	transfer 	an individual 	serving 	in North 

Eastern Region to a station of his/her choice or to a station near his/her 

home State. In the facts and circumstances of this case I cannot locate 

any malafide or any violation of the transfer policy in the refusal of the 

respondents to post the applicant in Calcutta the place he had chosen 

to be posted in 	after completion 	of his tenure in North Eastern Region. 

I do not 	also consider that 	transferring of 	his account to Patna is 	with 	- 

malafide intention or has betrayed their malafide intention in transferring 

him to Patna. The transfer policy is specific to the effect that the pay 

and allowances of a transferred and relieved officer will become payable 

only at the new station after the specified dates in the order of transfer 

have expired. The applicant was due to be relieved on 14.6.1996 according 

to the original transfer order. His representations were disposed of on 

11.6.1996 and he was relieved on 18.6.1996. 

4. 	The aoplicant is aggrieved on the ground that his representations 

were rejected by a non-speaking order which contains no reason except 

stating that his requests had been sympathetically considered but could 

not be açcedéd to due to administrative reasons and without considering 

the facts of his seniority position in his working station. The claim of 

the applicant is that according to station seniority he should have been 

nreferred to be posted in Calcutta to Shri Mandal. Had this aspect been 

considered by the respondents he should have been posted in Calcutta 

17 
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instead of Shri Mandal. It is, however, seen from the transfer policy that 

no stipulation is made to the effect that a senior-in-station is to be preferred 

to the junior when both are at the same time considered for posting in 

a particular place. Consideration of both would be subject to operational 

and administrative reasons according to the transfer policy. The respondents 

have stated that on consideration for posting they found that Shri Mandal 

was more suitable for posting in Calcutta. They have also stated that 

they have re-scrutinised the case of the applicant and had compared his 

case with that of Shri Mandal, but they found he could not be accommodated 

in Calcutta. It cannot, therefore, be said that the respondents had not 

considered his station seniority while rejecting his representation. The remain-

ing question is whether the applicant should succeed in this application 

on the ground that his representations were rejected without any reason. 

In the rejection order dated 11.6.1996 (Annexure-il) the respondents have 

given the grounds of rejection as being administrative though they have 

not given details thereof. It may be mentioned here that in Union of India 

and others -vs- E.G. Nambudiri reported in (1991) 3 SCC 38 the Hon'ble 

Supreme Court had set aside the order of the Tribunal which held that 

the impugned orders were vitiated in law in absence of reasons. It has 

been held in that case, interalia, thus: t 

In the absence of any statutory or adminis-
trative provision requiring the competent authority 
to record reasons or to communicate reasons, 
no exception can be taken to the order rejecting 
representation merely on the grond of absence 
of reasons. No order of an administrative authority 
communicating its decision is rendered illegal 
on the ground of absence of reaons ex facie and 
it is not open to the court to interfere with such 
orders merely on the ground of absence of any 
reasons. However, it does not mean that the 
administrative authority is at liberty to pass orders 
without there being any reasons for the same. 
In governmental functioning before any order 
is issued the matter is generally considered at 
various levels and the reasons and opinions are 
contained in the notes on the file. The reasons 
contained in the file enable the competent authority 
to formulate its opinion. If the order as communica-
ted to the government servant rejecting the represent-
ation does not contain any reasons, the order 
cannot be held to be bad in law. If such an order 
is challenged in a court of law it is always open 
to the competent authority to place the reasons 
before the court which may have led to the rejection 
of the representation. It is always open to an 
administrative authority to produce evidence aliunde 
before the court to justify its action." 
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The respondents have given the ground of rejection of the representation 

of the applicant as being administrative. In the facts and circumstances 

of his case, I am of the view that the applicant cannot succeed in this 

application simply on the ground that the rejection order does not contain 

reasons in detail. 

The prayer of the applicant to direct the respondents to post 

him in Calcutta cannot also succeed for another reason. He has not made 

Shri N.C. Mandal a respondent in this case though if any order in favour 

of the applicant is issued Shri Mandal has to be adversely affected 

narticularly when he had already joined his post in Calcutta. 

The applicant had not expressed his desire for retention in 

Dispur in his option dated 9.12.1995. Now in this O.A., however, he prays 

that he may be allowed to remain in Dispur. His contention is that there 

is a vacancy of Wireless Supervisor in Dispur Station as it has now become 

a zonal office where three Wireless Supervisors are required according 

to SIU rules. The learned counsel for the respondents has pointed out 

to Office Memorandum No.A.22045/1/88-Admn.II dated 20.9.1991 issued 

by 	the 	Directorate 	of Coordination (Police 	Wireless) 	and 	has submitted 

that there is no vacancy of Wireless Supervisor in Dispur Station as there 

are already two Wireless Supervisors working there at present. The present 

factual 	position can be verified by the respondents and if there is scope 

for retention there is no bar for them to consider retention of the applicant 

in I SPW Station Dispur despite the fact that he had not opted for retention 

in Dispur in his option dated 9.12.1995. The respondents are accordingly 

directed to consider this aspect. 

The other ground in support of the prayer for his retention 

ii ISPW Station Dispur is that if his transfer to Patna is implemented 

he will loose the opportunity to submit representation for posting at the 

olace of his choice once he has left the N.E. Region. This plea is unaccept-

able. The applicant had completed his mandatory tenure in the N.E. Region. 

He had exercised his option for a posting in a place of his choice. He 

has been transferred out of the N.E. Region though not to a place of 

his choice. The transfer policy aforesaid does not provide that if an 

employee......... 

17,9 

* 
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employee is not posted in a place of his/her choice after completion of 

the tenure such an employee should be retained in the N.E. Region in order 

to enable him/her to exercise a fresh option for posting in a place of 

his/her choice. 

Regarding the contention that he deserves to be posted in 

Calcutta on medical grounds I consider that the matter is best left to 

the competent authorities of the respondents. 

In this application there is also' a ground given by the applicant 

that the order dated 30.5.1996 in O.A.No.81/96 of this Tribunal be reviewed. 

The aforesaid order was passed by the Division Bench and it will be reviewed 

by the. DivisiOn Bench. However, in that order as already stated earlier 

the respondents were directed to dispose of the representations of the 

applicant. The respondents have accordingly disposed of the representations 

by order No.0 11032/2/96-COM(PF) dated 11.6.1996. A fresh cause of 

action has arisen and this application which has been submitted consequent 

to such rejection is disposed of by this order 

The respondents shall complete the exercise mentioned at para 

6 of this judgment expeditiously and till such exercise is completed by 

them they shall allow the applicant to continue in office in ISPW Station 

in Dispur. 

1 11 ., 	Subject to the above directions the application is dismissed. 

nkm 

No order as to costs. 

(G.L.SAN 
ADMINISTRATIVE 

/r  ~1 '7- . ? ~ 
YINE) 
EMBER 
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4 	. IN THE CE1AL ADMINISTRATIVE TRIBUNAL 
LJGUWAHATI BENCH • 

irt L~4; 

IN THE MATTER OF O.A. NO. 111 OF 1996 

ster 
RI L.C.MANNA ....APPLICANT 

-Versus- 

UNION OF INDIA AND OTHERS ....RESPONDENTS 

AND 

IN THE MATTER OF 
' 	 - 

'4 . 	•••.;. 
WRITTEN STATEMENT .  SUBMITTED BY 

RESPONDENT NOS. 1, 2, 3, 	4, 5 	& 6. 

IN X. 

S.No. Particulars of documents Page No. 

1. 	• Written Statement 	 : Page 1 - 9. 

2. Annexure-I 	 : Page 10-12. 

3. Annexure-II 	 : Page 13. 

4. Annexure-III 	 : Page 14. 

5. Annexure-IV 	 : Page 15. 

6. Annexure-V 	 : Page 16-17. 

Dated : Auqust, 1996. 

0 

4j_ 	 I 

S.Ali )' 
Senior Central Govt. Standing Counsel 

Guwahati. 
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L 	 IN THE CENTlJL ADMINISTRATIVE TRIBUNAl1 
GUWAHATI BENCH 

IN THE MATTER OF 0.A. NO. 111 OF 1996 

SHRI L.C.MANNA 

	

	 ....APPLXCANT 

-Versus- 

UNION OF INDIA AND OTHERS 	....FESPONDENTS 

AND 

IN THE MATTER OF : 

WRITTEN STA'IENT SUBMX TTED BY 
RESPONDENT NOS. 1, 2, 3, 4 0  5 & 6. 

TEE HUMBLE RESPONDENTS SUBMIT THEIR WRITTEN STATEMENT AS 
FOLLOWS : 

That with regard to the statements made in paras 1, 2 

and 3 of the application, the respondents have no coimnents. 

That, with regard to the statements made in para 4.1 of 

the application, the respondents have no connents, the same being 

matters of record. 

That, with regard to the statements made in para 4.2 of 

the applicatton, the respondents beg to state that the app1cant 

joined the Directorate of CoordinatIon (IolLce Wireless) w.e.f. 

11.10.1976 In the grade of WIreless Operator. His posting detail 

are given below since his joining : 

4 	- 
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$.No. Name of StatIon 	Period 	 Remarks 
Year 	Month 

s__a aana S 4fl5a.n Seaaa 	SOfl 

AS WIRELESS OPERATOR' 

3.. Delhi 0 2 

Calcutta 
2  

7 

3. gartala 3 2 

4. Ehopal 1 6 

S. Patna 4 ii 

Gangtok 	 2 	7 

Hardship Station 

He was transferred 
at Patna on his own 
request, 

He challanged the 
transfer from Patna 
to Gangtok at CAT, 
Paths Bench but the 
appeal was rejected. 
This is a Rardship/ 
Non-popular Station. 

AS W3RELESS SUPERVXSOR' 

7. Dispur 	 1.9.93 to till Transferred on 
date  promotIon. Completed 

the tenure. Hardship 
Station, 

That, with regard to statements rade in paras 4.3, 4.4 

r. 	 and 4.5 of the application the respondents have no conents. 

That, with iegard to the statements made in pars 4.6 of 

the application the respondents beg to state that the applicant 

has alleged that by depriving hImself, the transfer in respect of 

Shri N.C.Mandai, Wireless Supervisor Dlspur to Calcutta has been 

made. The detail of posting In respect of Shri N.C.Mandal are 

given below :- 



- 

S.No. Name of Station 	Period 	 Remarks 
Year 	Month - __________ 

AS OWIRELESS OPERATOR' 

1. Delhi 	 0 	3 

• Agartala 	 3 	3  

3. Calcutta 6 0 

4., Gangtok 7 11 

Joined as Wireless 
Operator w.e.f. 
12.12.75. 

Hardship Station. 

a 
Hardship/Non-popular 
Station. 

AS WXRELESS SUPERVISOR' 

5. Dispur 
	

3 	1 
	

Hardship Station. 

It is submttted that Shri N.C.Mandal has joined in Dispur on 

transfer in May, 1993 and the applicant in January, 1993. Both 

the officials had completed theIr tenure of two years in 1996. 

Therefore the plea of the applicant regardIng station seniorIty 

as a preference is not justifiable because both the officers are 

to be posted outside Dispur. In this case, both the officials had 

given their first choice of posting for Calcutta. As per the 

• Transfer.  PolIcy' of this Directorate (nc1osed as .  Annuxure-I), 

preference for choice posting is considered for those officials 

wbo have served maximum time in the Hardship/Non-popular Stations 

than others. From the above mentIoned posting detaIl of the 

ApplIcant and Shri N.C.Mandal, it may please be seen that the 

Applicant has so far served the Hardship/Non-popular. Stations for 

a period of more than 9 years whereas Shri N.C.Mand1 has served 

for more than 14 years. 
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As per the OTransfer Policy', before finalising the General 

Transfer for 1996, one Message was crcuiated to all Inter State 

Police Wireless Stations inviting applications for three choices 

of posting.. (Copy enclosed as Annexure-IX). For Calcutta, in 

the grade of Wireless Supervisor only one vacancy was existing. 

Three applications were received from the Wireless Suppervisor 

grade for posting at Calcutta, who served the Hardship Stations. 

But in view of above mentioned facts, Shr N.C.Mandal was found 

to be a suitable candidate for gettLng the posting at Calcutta 

amongst the candidates who app1ed for thetr choice posting as 

Caleutta. While submitting the choice of preference, the 

Applicant did not give any second choice. The Applicant submitted 

a Medical CertifIcate' obtained from a Private Doctor of 

Burdhwan, West Bengal (Home Town of the Applicant) which states 

that the Applicant should not be posted at any distant place. The 

date of issue of Certificate is 5.10.95. (The copy is enclosed as 

Annexure-IIX). The Applicant at the time of Issue of certIficate 

was posted at Dispur, moreover, he has a desire to stay at 

Dispur as expressed in the O.A. vlde Paia 4.14 If the posting at 

Calcutta is not materlailsed. During 1995, when he completed his 

tenure, he asked for the retention at Dispur (Copy at Annexure-. 

j. Whereas as per the Medical Certificate, he is sick 

from 1990. It is therefore, not understood that if the ailment is 

so accute, how the Applicant desires for retentIon and wish to 

continue the treatment from such a distant place , Therefore, the 

claIm of the Applicant for getting transfer on Medica1 Ground' 

is not maintainable. However, since he could not be posted at 

Calcutta during 1996 transfer, he was transferred to Patna being 

the nearest Station of Calcutta. 
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That, with regard to the statements made in para 4.7 of 

the ap1icatLon the respondents beg to state that the 

representations dated 9.5.96, 14.5.96 & 17.5.96 were replied vide 

letter No.C.1132/2/96-CoM (Pr) dated 11.6.96. His request for 

transfer to Calcutta could not be materialised due to the facts 

mentioned in Pare 4.6. 

Regarding the. seniorIty, the contention of the ApplIcant is 

not correct. Shri N.C.t4andal is senior in service. The App1iant 

is mEntioning about the station seniority of Dlspur. As stated 

earlier, the Applicant )oined Diepur tour months earlier than 

Shri N.C.Mandal. That is not any criterIa for getting preference 

for choice postIng at Calcutta. 

1 That, with regard to the 8taterents made in pare 4.8 of 

• the applicatIon the respondents beg to state that the same is not 

correct and hence denied. In fact the Directorate obeyed the 

Order otthe Hon'ble Tribunal, 

80 	 That, with regard to the statements made in para 4.9 of 

the application the respondents beg to state that after receiving 

the Order from the Hon'ble CM', the matter of transfer of the 

pplicant from DIspur to Calcutta was re-scrutinised in 

accordance with the 'transfer PoZicy and also in comparison to 

Shri N.C.Mandaj in the level of Director Police 

Tejeconunjcatjons and the decision was intimated to the 

Applicant. 

9. 	That, with regard to the statements made in pare 4.10 

of the applIcatIon the reepondente have no comente. 

t 4; 
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That, with regard p the statements made in pars 4.11 

of the application the repondents beg to state that adequate 

reply has already been giv i against pare 4.6 of the application. 

The matter was scrutinised' as per the Transfer Policy'. 

That, with regard to the statements made in pars 4.12 

of the app1icaton the respondents beg to state that as stated in 

Pare 4.6, the claim of the Applicant for gettIng transfer on 

tedjcal Grounds' seems not to be genuine. He has simply 

submitted a Medical Certificate obtained from a Private Doctor 

whIch states that the Ppplicant should not be posted at a distant 

place. But the applicant remained at Dispur, a far away place 

from West Bengal at the time of issue of the MedIcal CertifIcate. 

Ee opted for retention at DIepur durIng 1995 general transfer, 

even now also he prefere for retention at Dipur if posting at 

Calcutta is not possible. But on the other hand he claims his 

ponting at Calcutta on Medical Grounds. If he is really sick, he 

could have consulted any Doctor at Dispur throughout his stay at 
/ 

Dispur but be has not submitted any proof so far. Therefore, it .' 
11 

shows that the Applicant is trying to mislead this Hon'ble CAT 

and for gaining vested irtereat, he is applying on Medical 

Grounds. 

That, with regard to statements made in pars 4.13 of 

the ap lication the respondents beg to state that the contention 

of the Applicant is totally wrong. Since his transfer order was 

is8ued, the salary etc. his pay and allowances was sent to Patna. 

This is done at every case with the intentIon that the official 

who has been transferred may get his pay and allowance without 

an# delay at his new place of posting. There is no other motive 

behInd it as alleged by the Applicant. 

4 

.5 
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That, with regard to the statements made in para 4.14 

of the application the respondents beg to state that 

representations made by the Appilcant for review the transfer had 

been considered by the Head of the Department. The Transfer 

Policy' was consulted and every detail was scrutinised by the 

competent authority before giving any reply to the Applicant. 

This Directorate tried to post the Applicant at Calcutta but due 

tá the lack of vacancy he could not be posted 

there. Similarly there was no vacancy at Dispur also and since 

the Applicant completed the tenure at Dspur he had to be 

tansf erred to any other place. The post bears the O A11 India 

Transfer Liability' and any off jcjal can not estab1sh any claim 

for posting at any place. }owever, keeping in view of his 

choice, he was trasferred to Patna, being the nearest Station of 

Calcutta, where he could be accouunodated. Therefore, this 

Directorate had no malafide intention to harass the Applicant as 

alleged by him. 

That, with regard to the statements made in para 4.15 

of the aplication the respondents beg to state that the 

cdntention of the App1icart is totally wrong. As stated earlier 

that the Transfer is made based on the posting of any official. 

Therefore, the Applicant will by no means loose the opportunity 

in submitting the choice of preference for transfer. The transfer 

La made based on the posting detail of any official. At the time 

of appointment, vide para 3 (iii) of the appointment letter, it 

was clearly mentioned that he may be posted any where in india, 

the Applicant agreed to the conditions and joined the service. 

of Appointment Letter is Blaced at ANNEXURE-V ) This 

organisation having its Station in all the Capitals of States and 

it 
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Union Territories and do. the transfer of its officials in such a. 

way so that most of the choices could be met out. But due to 

excigency of work and public interest, sometimes it is not found 

possible to transfer every official at their choices as has 

happened in this case. 

oweve snce the transfer Of the Applicant has been 

ordered in the public interest, the applicant should have no 

choice in this matter. In this connection the ruling of the 

Ron!ble Supreme Court in the case of Gujrat Llectricity Board Vs 

Atm Rain, 1989 (3) JT 20 is as follows :- 

•" Whenever a public Servant is transferred hemust comply 
with the orders, but if there be any genuine difficulty 
in proceeding on transfer, it is open to him to make a 
representation to the competent authority for stay, 
modification or cancellation of the transfer order, If 
the order of transfer is not stayed, modified or 
cancelled, the concerned Public Servant must carry out 
the order of transfer.' . 

That, with regard to the statements made in para 4.16 of 

theapplication.the respondents beg to state that the same is not 

correct and hence denied.- . . 

16. 	That., with regard to the statements made in pare 5 of 

the application regarding grounds for relief with legal provision 

theE 'respondents beg to state that none of the grounds 1. 

maintainable in law as well as in facts and as such the 

application is liable to be dismissed. 

That, with regard to the statements made in parás 6 and 

7. of,  the application the respondents have no commentS. 

l8. 	That, with regard to the statements made in para 8 of 

tbe. application regarding relief sOught for the respondents, beg 

to atate that the applicant is not entitled to any of the reliefs 

sought . for and as such the application is itabie to be dismissed. 



That with regard to the statements made in para 9 of 

the application regarding Lnterim relief the respondents beg to 

state that in view of the facts and circumstances narrated above, 

the interim order already granted may kindly be vacated. 

That with regard to the statements made in para 10, 11 

and 12 of the application the respondents have no conents. 

That the respondents submit that the application has. no 

merit and as such the same is liable to be diamissed. 

VERIFICATION 

X, U.S,Popli, working as JoInt Director in the Office 

of the Directorate of Coordination (Police Wireless), Ministry of 

Home Mfairs,, verify at New Delhi this day of 

1996 that the contents of this reply are true on information 

derived from official records. 

RESPONDENT 

Through 

(S.Ali). 
Senior Central Govt. Standing Counsel 

Guwahati. 

0 
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No.A .1 101 5/1/37-Adinn. 
GoveriLlent of India 
Ministry of Home Affairs 
Directorate. of Co-ordination 

(Poliôe Wireless) - 

Block No.9, OGO Complex, 
Ldhi Road, New Delhi--3 

Date.: 16.8.1990, 

FICEMEIIORANRth 

Sub: Trinsfer.Policy'of the Directorate of 
Co-ordination (Police Wireless) ----- 

In' supersession of all the instructions issued in respect of 
Policy on transfers' in the .DCPW, the following instructions which 
will come into f'fct immediately, are laid down for the irikorxna 
ion and compliance of all concerned.. 

2. It is well known that the role of DCPW is of Operational 
nature and its cornmujücatjon centre's are. ,  spread throujh Øut the 
country in the various State/U.T. Capitals, 'The s'&aff of this 
Directorate is, therefore, liable to be transferred arwwhere in 
india, in'tho public interest, as per the'äoancy position and'tho 
adujirastrativo and operational requirements of the Directorate, 
at a given time. 

• 	' 	3. The trzinsferable staff must serveATLAST ONCE in any of 
the ISPW Stations in the N.E. Region and Island Trritori'es and 
011CC more 'in one af the non-popular stations, namly Panaji, • - 
	G-angtok and ,Bhubneshwar, during his/her entire se'vice in the 

DOPW O  The tenure of service at these stations W]rl, however, be 
oniy.TWO. years' in case of 'individuals who have rqidered ten years 
or more service .t the time of issue of posting orders to such a 
station and THREE years for those whose service is' less than ten 
years. These tenure periods are as prescribed in the rules framed 
by the Goirt, of India and as ai'tiended,from time to time. The piod. 
of\tenuro will commence from the- date of joining the' duty at. 
tlico/tation.s. 

4. All sincere efforts will .,be made to'tThnsferan individual 
serving in any of the N.E. Region Stations or at any one of the 
iion-popular stations, to a' station of his/her choice or .to a - 
station near his/her Home State, on completion of the prescribed 
tonüre in such a, station, subjcc 	 i to the aveilabilty. of a 
vaCancy at the desired station andalso the operatIonal & adminis- 
trative considerations. The transfers will normally be male as 
per the 'Station-Seniority' related to the concerned trade/ 
category, on tt first come .- first go. basis excet for those who 
re reiuirod to be moved out earlier, on completion of the nianda- 

!tory tenure in the I.E. Region or one of the non-popular stations 
as stipulated in Paragraph 3 above. 	 ' 

.... .2/- 

I 
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5. 
The nonial transfer oder will invariably be ibsued b th end of llarch very year 

clfld' all,  the tralisfor movements  Will be °°pl'd, la'ost by 30 
Je of "that yoar. •.Th exact date by wkijc1 indi±duals will 

be re1iud, on their' tañsfor WIll invarj-ably be IaCfltjOiid In the transfor.'orders 	It will he imp1jcj1 enurccj .by the concrncd DD/JD/E/.. that 
all the individiialçs wdcorc1ers of transfera.re14:ii by'th du date as mentioned 

in th tränfer order. The. PaY rind allowaj8 of such 
individuals will"buoomo payab 	only at the..iio duty 5ttions, after , the  specjfjc dates i the';order . 

 •- It Will bó th sole respo11sIhj1±t 
01 

the ±fldiv1dl himse'f o apply fo TA/BA 'in tine 
withj1 oe \ieEulj after the issue of ost.ingor3 	The respo ns ibility for nakji roil jouney rcsatjóns fpr the onward journey, well n 

"tIc, will also be t'ht 'o th idjVji concerned, No 
OXCUS, ihatsoeer, 'on thj accoujit, :wi1l1)e. aocepthblu for clelayi 
	his 

6 
The transf(:r of an !ñd±vjd1 On account of prothtio1 will he made strictly as per thu. vaanc 

pOS1tjOit/OX15tj 	at the ime 
of 1s/h 	

promotjo, As far aspbssihle, theproniotjO will ho CffOctd, in-situ, In 	
there: -is no väoanc inthe individual's 

present station of postii, his/herflsfer will be 'ordered to a 
statioi whcre, the vacancy exits; The dfpresajd •inz-tcj5 per-
tajnii to tc-IRu'e iill- not, thorefor, bOome applicable in suc1 a 
co, however, if the individual wider proriotjoj is soing 

ih' a 
I. R .Rjrj 	or in a Hon-popular station, ho/h may be bonsidered for tra:f. r 

 to a noial station where such' vacancy Oxists pro- vidocl hliu 	
CoiI)lCtOd atleast f±fty per cent of, the proscibed • tnc priod, as fl1UJLirI(1 in paragraph 3 above. 	- 

7, IndividLrls duo for SUpCrnUatioui in the: next three ynrs 
(by 30 Jw'ie of that year), will normally not be corIsic1oec for 'transfer except on come11i 	administrative/operatj.i or when uchi a poron is promotj' against a vcanoy occuri 	in  a 

 grounds 
particular stat: n or makes a spojfjo request, on his own, for 'a 
posting to anothi r station. However, such:persons who requests for 
PO Stir-9 

to their home stations, or to choice statioñ, as their last 
ter, all possible efforts will"b made to post 'Ghem accordi1y, ulJ3ect to ez1gdnciLs of service. 

a. Female 'employees will also be governed e qually by this "Tranfer Policy t
, However, due consideratjoii will be given to Govt. of Indj'5 
gujdeljn3 containod in the Department of Persormel' and •Training 0..M, N o. 26034/7/86_Estt(A) dated 3.4.1986 9  while considering their posting to a station. 

- 9.1All requests from individuals connected with their 
' 

transrg which may 	
in• the coming posting season, 	st reac1 this 

Directorate by 316t January of the year,' duly supported with valid. docents/coifjcatps/poofs wherevor,applicable 
Phee applications will'beeopsic1erd on merit keeping in view 

' 	 the adcllnistrative and ooratjona1 reauircrnc-nt5 	Principle of Iflterest of the Se rvice will be the doLlinant Consideration 

. 0 • • • 3/ 
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. lo The tr:for .of an i1(1ividua1 if orcood Ofl.COJfli)assiOflate 

grounds, will. be  at 1iis/hr own expcne and ho/she willhot be 
entitled to any' transfer TIL/DA O  The tenuro of posting on 

	

COmpSiOfltL 'g round s v will be only one year ind the ;  iflcl 	dual 

	

ii1i lawaricibly be tranforred to another station aftui o 	yea' s 
stay at thc nw station to which he/she is posted on coapcsionat 
hrounds0 	 / 

11, Lny rprsent tion against or 1ers of bransfer already 
1L1Jec1, should bc submitted within 20 days of the Thte of issue of 
the order,' alonguith .tI COLiLlCfltS of the .SS/EJD/kD/DD. .1Jnles3this 
rupresnbatioii is aCCCptCd ii writiii' by the 'competent authority 
at this Direcorato, the imiiiichial will move to the new station 

1s order.ec1 	The plea that he/she 'has of posting on due dnte,  
subtiittd a representatioil which has not been finalised will not be 
accepted as a reason for non-compliance of' the . transfer 'ord9r. 

12 Notwithstanding the above, the Director, Police1Tole 
corirminications will be Dilly empowered to authorise transfer of any 
jndiv±dul, at any time of the year. He will also be au.thorised. 
to order any dferE1ent/cancellatiOn.Of a transfer. order, in special 
genuine cases of ixtrerae hardship/compassion, at his direction, 
depending on thu li1rit of a case0 
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IN LIEU OF MESSAGE FORM - 

TO. 	 S.E.. ALL rS'WSTATIOJS 

JFO 	ALL ZOtAL )FF1ERS 

FRC 	 I R P 0 L W I P. 
0 

'JQC--1 1O32/i-Y.GT /i-CO 	 )5. 	 U'CLASS 

ER.ATIOWAL STAFF :014SUPR W/OPR ONLY) WHO HAVE 

COELETE/COipLETi THEIR TENURE BVV SHiULD EJBMT.T TEIR 

CHOiCES FOR TRAWER IMMEDIATELy <. THREE CHOICEE l TE ORDER. OF 

F'P.EFERECE SHOULD BE S1VE AS IT, MA C3T BE ADMINISTRATIVELy 

POSSE.tE TO COSlDEF A PARTICULAR CHOICE i ALL THE CASES (. 

REDUEST FOR R.ETE•aTio AT PRESENT PLACE OF FOSTTNS, IF ANT, SHOULD 

SE CLEARL' INDICATED A N D. WILL SE CONSIDERED CLUSVELy SUE'.TECT TO 

Th&M1WISTRAT1VE FEASiBILITY 	FORMATION SHOULD REACH A.D{C 

LTEE1T £ 	°3 ' 	PEJEET RECEiVED AFTEIR. DUE DATE W1LL UOT DE 

ENTERTiNEL'  

V 	 •, 

T \ 	 - 
\ I  

/at 
	 ( cc Ju1 ior 

V 	
V 	

V 	 (Police \Vit'eks.) M.H.i. 

	

V 	
NEW DELHI. 
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Phone No.: BDN-62929 

- 	
EDN-3641 

• 	MANASIK AROGYA NIKETAN PVT. LTD. 	- H 
KANAUJATSAL, G.Y. ROAD, BURDWAN.713 103 

Dr. Asit Baran Patra 	 Visiting Hours at 

	

M. Sc., M B.B.S.. D.P.M. 	 ASANSOL, G. T. ROAD ( WEST) 

	

Consultant Psychiatrist 	 MUNICIPAL MARKET 
Only Wednesday 9 a m. to 5 p in. 

Visiting Hours at 	
CALCUTTA, FLAT NO. 401 

8URD WAN 	 3 1/A, S. P. MUKHERJEE ROAD 

Except Wcdnesday 	 • 	 Phone : Cal. 475-8927 

7 am. to 2 pm 	 • 	1st. & 3rd Saturday 

	

/• 	
• 	9 am. to 12 a.m. 

/  Date 	
çb.9'c. 
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NNEXUE 

THE DiRECTOR F'OLiCE 'fELECOIIUW1CATiON 	. . 	. '.; .. 
• 	. 	.. 

DIRECTORATE OF CO-ORtINATION( PPOLICE WIRELESS) 	. 
.. . . ......

t:  

MINISTRY OF HOME AFFAIRS 	 . 

BLOCK-9, C G 0 COMPLEX 	 . . 	., 	. ..-. 

LODI ROAD NEW DELHI 	. 	. 	 .,. 

THROUGH PROPER CHANNEL) 

SUB... REQUEST FOR ONE YEAR ETENSION( RETENTION) 	. •. 

DUE TO MY DAUGE-ITERtS FINAL YEAR H S L C 

BOARD EXAM. UNDER THE ASSAM SECONDARY BOARD 

OF EDUCATION , GAUL-1ATI IN REGIONAL LANGUAGE 

RESr'EcrED SIR, 

WITH REFERENCE TO THE IIQRS SiGNAL NO C11032/I-3 

(GT)/94 COM DATED 812-94 I AM GOING TO COMPLE'I'E MY 

TENURE AS ON 30-06--95. SIR., SINCE MY DAUGHTER IS A 

FINAL YEAR STUDENT OF 1ISLC EXAMINATION IN REGIONAL 	
• 

LANGUAGE UNDER THE BOARD OF SECONDARY EDUCATION ASSAM 

GAUHATI, I REQUEST TO GRANT MENEAXTENSIQL 

OTHERWISE THE ACADEMIC CARRIER/FUTURE OF MY DAUGHTER 

WILL BE JEOPARDISED/SPOILED BECAUSE NO OTHER ALTERNATIVE 

IS LEFT. 

REQUEST TO GRANT EXTENSION 

WITH REGARDS 	. 	 • 	.1:.• 
TIIANKJ['IG YOU SIR, 	 . 	. . 

YOIJRS FM TIIFULLY 
 

DAFED IIIL I9/1/94 	 L. 	MANNA 

W/S ISPW DISPUR 

______ 	• 	 • 
-•.,•. 	 . 	 . 



AE)cugf - 
. 	 .. 	 .. 	 . . 	 ... 

.J. 	 - 

No : A1R/ t 	/ Wireless 
Gov errn t 	I n i 

i. 	Mnastry of Hoire Affairs 
Dirtoiateof Coojnatjon 

(Police wireless) 

P. Lii Bhavan, 
Neii Delhi-i, the/6/JD 

EJQNDUM 

The undersigned hereby offrs Shri____________________ 
a temporary post of Wireles&4orerdtor in the 	 Directo- 
(rate of Coordination(pollce hreless) on comrletion of his training 

r reriod of Q months of 1i'eless Operdtors I Grade III conducted by the 
'B.S.F.Training School, Jullunder with efec't from  

	

ri 'fOund suith1e for the post 'QWireless Orerator. 	scalE for the post Is 	 plus allowances as per 
Central. Government rules.; '. ..............' 	. 	.. A ' 	 ... 	 . 	 . 	 . 	 ,.. 	 .. ,. 

2. 	The 	e examina Medical 	tion of 1 4 	Shri 	 fl' 	having already bren done and 
i 4 	found sa$y for c iv ii app ointment, Shri r, 	, 

'. hs'heen taken on the teinrorary regular strength Larpctorate 
with effect from 	. 	the day he joined at Heacuarter (Delhi).subjëct to ____ *e 	1gth terms of appointment, contajned' in this Memorandum.  

V 
3, 	The terms of appointmnt are as follobs - 

(1) The rost 'is temporary but is likely to become 

	

permanent 	In.theevnt of its hecornin pernanent, 
his claims forrfmanent absorption Will he t  consjder_ 
ed in accordapde with the rules in fcfce, 

Th appointrneni1aj- ibe termlndted at any time by a 
month s notice aver1 by either side, viz the 
appointee or the appointing authority, without 
assigning any reasons., The appointing a'üthorij 
however, reerjes the right of terminating the 
services of th:'.arp.ointee folthwith or before 
'the expiration of the.stiu1.ted p;eriod of notice • 	.. 	. 	' 	by making paythentto himof a sum equivalent' to the 
pay and allowänes fo the period of notice, or 'th 
unexpired jortion thereof. 

The appointment cdrrles with it the liability 
to serve any part of Inria. His present posting 
however, is at 	 - 

4 R 	J. 
Other conditidn of 'ser'ice will be governed by 
the relevant rules and'orders in force from 
time totime.... 

Cont 	.2/- 

- 	. 	'- 	,. c. 	'-'•. • - 	' 	-: 	•_ 	.. - -.. 	- 	-- 	4._. ,, 	. 	-. 	- - 	-. 



• Cory to: 1. arvic 'Se Recorcs 
2. 	LIst 

•3 	D(c) 
Prsr. 	file 

(i) The a ointment vJill 
be made on rrohation for t years- against at.ory :st, of 

The 	 Wireless Orc'ratbr. urrojntp e will ñot be Fermitted to ap1y for • 	ePi'loympnt eiSe'!here for a reriod of 5 years from 
the date of conletion of the traifling. In case of. 
resigning th service fbr any reQson during 5 ycars 
the arrointee may. be 

 reQuired to refund the StiFend 
received hYhim:durjng the nine months of his trainingj es well as all 'money received as r- aya4d allowanc es  during the first six months from the date of his 
joinIng in the regular scale. ' 

44 	(1) 
.Submjgsj0p of a.declaratjonjn .e rrescrjbpd form 
anc in the event •of-,te candidate hing 'mor.e. than oe wife living; or being 

marjpc to a rorson having more then oie WIfe1ivjg -  the ar - ojntment will be 
SUb1ct to his heg exemFted from the enforcement of 
t:ae recujrepts in this behalf. 

Taking of an oath of 	
to th Constjtuj0 of India (or making of a s 

0 1  emn affirmat ion to that, effect) 'in thp prescribed form. 

Prutjon of th0 f011o'1ing' origina' certjfjcate (wer 0 
 these have not been produced airudy at the 

	J SCIeCtOr stare)  

and oth 	 o'f educjjon a1' technical ualii.0 	
a 

 

Certific2f 	ol-' ue. 	 . 	. 

Character CTtIfCtC: 
() attSt?d,y a District k4agist 	or Sub DI1sj0i Magistr. 	01' their 	 or - 	 Of 	 Su1 er ficers. 

(ii)CertjIctps in thp rroscrilcd form in 
ort of Cndjates claI heongjng to a 
SC or ST/4n(i1o_Incjan Community.  5. 	

If any declaration given or information furni1d by the rroves tc be fdse or 	the candidate IS found to have I1aliy sur.rress 	an 
material Information he will bp liable to removal from serv-jcp and such 

flPCeSSary, 	 other action as Govt. may deem - 	 . .• 	 - 

14/ 
• 	

•4—Bat.t ac-hapyy) 
To 	 .' 	• 	. 	••cm1nistrative 0fficpr 

I '- ---- 	 for Di.r('ctor -- .-- -,• 	i- \•••__ 

•. 

cOi 

'S 
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IN THE CENTRAL AD4INISTRATIVE TRIBUNAL 

GTJWAHATI BENCH 
' •\'' 	 .•• 

-;.. 

• 	:.' 	t 

T'itle of the Case. 	 O.A. NO. 	of 1996 
'•. 	, 

B ETWEEN 
Sri L.C. Manna 

VERSUS, 

THE UNION OF INDIA & ORS.. 

Sl.No. Particulars Page No, 

I Application 

2 Verification 

3 Annexne...1  
4 Annexure..2 
5 Annexure-1 ________ D 	1f. 

6 Annexure4  

7 A-nriexure-5 -_ 
9 Annexe..6 - 

9 Annexure-7 
10 Annexure± 	8. 

- 	2' ' 

11 	
. Annexe..9 

12 Annexure-lo 
13 Annexure-li 
14 Annexure.12  

For use in the off ice. 

Date of filing.  

Registration No. 70- r/E/fl 

Registrar. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GU1AHATI BENCH 

O.A. No. 	
/96 

BETWEEN 

Shri L.C.Mannn, 
Wireless Superivsor 
In the office of the Inter State 
Police Wireless Station 
Dispur, Guwahati-6 	 ........... Applicant 

• 	 AND 

11 Union of India, Represented by the Ministry of 

Home Affairs, Govt. of India, New Delhi. 

• 	 2. The Director Police Telecommunication (Police Wireless) 

Director of Coordination, Block-9, C.G.O. Complex, 

Lodhi Road, New Delhi-110003. 

Joint Director, Directorate of Coordination Police 

Wireless,' BlOck-9, CGO Comples, Lodhi Road, New Delhi- 

110003,  

Deputy Director (Administration), 

directorate of Coordination (Police Wireless) 

Block-9 0  cco Complex, Lodhi Road, New Delhi-3 

Assistant Director (Communication) 

Directorate of Coordination (Police wireless), 

Block-9, CGO Complex, Lodhi Road, New Delhi-3, 

60 Extra Assistant Director/Zonal Officer cum Station 

-in-Charge Inter State Police Wireless Station, 

'Dispur, APRO Building, Dispur-781006. 
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DETAILS OF TEE APPLICATION 

1, PARTICULARS OF THE ORDER AGAINST WHICH THIS 

APPLICATION IS MADE :- 

This Application is made against the following 
Orders 

1. Letter No, A.15014/1/96-ADx/II Office 0rder Part 

II No. 72/96 dt. 8.5.96 Annexure-5), 

2, Letter No. A.15014/1/96-Dp (Zone) ISPW Station, 

Dispur Dated 14.6.96 (Annexure-9), 

Letters dated 11.6.96 & 18.6.96 (Annexure 11 & 12) 

JURISDICTION OF THE TRIBUNAL 

The applicant declarej that the subject matter of 

the Instant applicant within the jurisdiction of this 

Hori&ble Tribunal. 

3 • LIMITATION 

phe applicant further declares that the application 

is filed within the limitation period prescribed under 

section 21 of the Administrative Tribunals Act, 1985, 

FACTS OF THE CASE 

4,1 That the applicant is a citizen of India and as such 

he is entitled to the rights and privileges and protection 

as guaranteed under the Constitution of India. 



	

4.2 	That the applicant joined in the services under 

the respondents after completing the training in the Delhi 
Headquarter on 10th Oct. 1976. Just after completing a 

stay of 3 months he again joined in the Calcutta Office 

on transfer on 22.12.1976 and after a stay of about 2 

years and 4 months he was again transferred to Agartala 

where he stayed a priod for about 3 years approximately. 
Again on 30,7,82 he was transferred to Bhopal where he had 

to sday about 21/2 years (including U 6 months training 

at Delhi). Prom Bhopal the petitioner was transferred to 

Patna on 3.3.84 and he stayed abot 4 1/2 years at Patna. 

Again from Patna i.el after a stay of 4 1/2 years the 

applicant was transferred to Gangtok on 15.3.89. It is 

pertinent to mention here that the place Gangtok on which 

the petitioner was transferred is a non-popular station and 

the applicant stayed about 2 years in the Gangtok Station, 

4.3 	That on 14.12,92 the applicant was transferred to 

Dispur in the Office of the Inter State PljC Wireless 

Station(IPw) Station, Dispur APRO Building. Persuant to the 

said transfer order to Dispur the applicant is working in 

the Dispur office till date. 

A copy of transfer order dated 21.2.93 is 

annexed herewith and marked as nexure-1. 

	

4.4. 	That during the office tenure at Dispur a Signal 

carneon 5.12.95. The said signal was issued to the office of 

the respondents to guith.the transfer pèlicy in confirmity 

IIIIII1IL 
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with the Central Govt. circular on tenure posting. In 

the said signal it is stated that the employees (operation-

al staff) who have completed/completing their tenure by 

30.6.96 should submit their choice for transfer immediately. 

It is further stated in the signal that reguest for consi-

deration in a particular choice place of posting will be 

considered subject to Administrative feasibility. 

A copy of the said signal dated 5.12.95 

is annexed herewith and marked as 

Annexure-2. 

The applicant craves leave of this Hon'ble 

Court to submit the said circular regarding the tenure 

posting at the time of hearing of the instant O.A. 

	

4.5 	That as per the Annexure-2 signal the applicant 

made a representation on 11.12.95 to the respondent No. 2 

stating his choice place of posting as Calcutta.Agaiñ the 

applicant made another representation on 27.3.96 stating 

his choice place of posting a-s Calcutta in the light of 

his prolonged ailment. In the said representation the 

petitioner made a categorical prayer to consider his case 

on medical ground stated thereto. 

Copies of representations dated 11 0 12.95 

and 27.3.93 are annexed herewith and 

marked as Annexure 3 & 4 respectively. 

L 	
4.6 	That the applicant was shocked when he was 

served with transfer order transferring him to Patna on 

8.5.96. The petitioner immediately after getting the 

said order of transfer dated 8.5.96 made a representation 
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on 9.5.96 to review the matter on sympathetic grounds. 

The petitioner in. his representation made an allegation 

that one of his junior Shri N EC. Mandal (Wireless 

Superivsor) has been transferred to Calcutta on his 

application for choice place of posting who is junior 

to the applicant in the station and also said Sri Nandal 

has already enjoyed the Calcutta Station for 6 years 

at a stretch whereas the applicant had only served 2 

years and 4 months. 

Copies of order dated 8.5.96 and 

representation dated 9.5.96 is annexed 

herewith and marked as Annexure 5 & 6 ° 

respectively. 

4.7 	That on getting any positive reply on the 

representation dated 9.5.96 Annexure-6). the petitioner 

again made a representations On 14.5.96 and 17.5.96 to 

the respondent No. 2 making a prayer to consider his case 

for transfer to Calcutta in the light of official proce-

dure. It will be pertinent to mention here that the 

applicant is such more senior to Sri Mandal and as per the 

off ice procedure the consideration part comes for the 

seniors first in regard to choice place of posting and 

considerations thereto. 

Copies of representations dated 14.6 

and 17.5.96 are annexed herewith and 

marked as Annexure 7 & 8 respectively. 
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4.8 	That to the shock and dismay of the applicant 

after persaing the matter from every channel the respondents 

have not chosen to reply to anyone of his representations. 

Being aggrieved by the action of the respondents the 

applicant came before this Mon ble Tribunal for redressal 

of his grievances byw ay of filing an application vide 

O.A. 81/96. The said O.A.  was taken up for hearing on 

30.5.96 by this Hon ble Tribunal but unfortunately enough 

the said application was disposed of as not entertainable. 

However, the Hon'ble Tribunal directed the respondents 

to dispose of the representation dated 17.5.96 

expeditiously. 

4,9That pursuant to the order dated 30.5.96 passed 

by this Honthie Tribunal the respondents issued a letter 

on 14.6.96_stating simply that the application made by the 

applicant has been considered sympathetically by the 

Director and the claim of the applicant cannot be acceded 

to the reason so called Administrative reason. In thesaid 

order the respondents has not considered the case of the 

applicant in the light of the Central Govt. Circular on 
...

•.• ._•. 

tenure posting as well as the pratice and guidelines of 

their own statutory rules. 

A copy of the said memo dated 14.6.96 

alongwith the copy of order dated 30.5.96 •• 

are annexed herewith and marked as 

nnexure-9 and 10 respectively. 

.10 
	

That after getting the Annexure-lO order 

dated 30.5.96 passed in 0.A. No. 91/96 by this Hon'ble 

A 



- 
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Tribunal the applicant preferred a Review Application 

alongwith this OA for modification of the order dated 
30.5 0

96. The Review Application in OA No. 81/96, the 

petitioner made a categorical claim for review of the 

said order on the ground that the Hon'bje Tribunal has 

not Considered the merit of the case more sPecifically 

passed the order witht lifting the veil by not issuing 
notice to the respondents to show cause on the said case. 
The further claim of the applicant on that Review A1j 

cation is that the Hon'ble Tribunal has not taken into 

consideration the circular govering the filed of transfer 
on tenure Posting. 

4.11 	
That the appljcant'smits that the respondents 

have passed the Annexure..9 memorandum stating simply that 

the case of the applicant has been considered sympathetj. 

ily withotit considering the facts that the appljcant is 

..-the senior most Wireless Supervisor in ISPW Station Dispur. 

Again the respondents while passing the said order has not 

also considered the facts and guidelines (Annexure..2). 

	

4.12 	
That the applicant in his every representations 

mentioned above has made a categoric 
. al prayer for Considering 

his case on medical ground but contrary to that the respon-

dents has transferred him to Patna. 

	

4.13 	
That the petitioner after receipt of Annexureg 

order made a representation to the respondents No. 2 praying 

for 90 days time to prepare T.A. Bills etc. but the respon.. 

dents with a malafide intention has transferred his account 

p containing TA Bills etc. to Patna. That the applicant further 
submits that by transferring his account to Patna the respon- 

dents have shown their malafide attitude. In any case if the 
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his salaries including T.A.Bills etc in Gauhati Station at 

Dispur the petitioner will suffer irreperable loss and 

injury. 

4.14. 	That the petitioner was shoched when he recei- 

ved the memorendum dated 11.6.96 issued by the Respondent No 

5 in which a copy of releaving order xs dated 18.6.96 was 

enclosed. It is pertinent to mention here that in the memo-

rendum dated 11.6.96 the respondent No. 5, replied the 

representations mentioned above made by the applicant in 

a mechanical way • Further the applicant begs to state 

that as mentioned that on appr&hension of his stay the 

applicant has not 1ruir submitted the T.A. Bills for 

his transfer. The applicant has got a bonafide belief that 

his representation will be considered sympathatically by the 

respondents and his transfer order to patna will be modified 

at least to the extant albowing him to stay at his present 

place of posting, at Dispur, retaining him at ]Dispur. It is 

also pertinent to mention that the applicant has made 

several representations stating all the grounds but the 

respondents as mentioned above has not acceded to his claim 

stating only on the so called grounds called administrative 

reasons. 

Copies of aforesaid orders dated 

11.6.96 (memorendum) issued by the 

respondent No 5 and order dated. 

18.6.96. releving the applicant are 

annexed hebwith and marked as 

ANNEXLJRE 11 apd 12 respectively. 

ctd. . . .p/8A. 
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4.15 	That the applicant has made out a prima 

facie case of malafide and colourable exercise of pwoer 

by the respondents. fthe petitioner is transferred and 

released from his present place of posting the petitioner 

immediately will loose his opportunity of making repres-

entation for choice place of posting as because as per the 

circular mentioned above A person can only represent 

regarding his choice place of posting from only a tenure 

place of posting. In any view of the matter the respondents 

have acted illegally towards disposing the representations 

made by the applicant and have ordered him for releving 

the post he holding at present. Considering all corners 

of the matter the proposition of balance of convenience 

lies in favour of the applicant, and for which the respectfu-

lly prayed that this Hon'ble Tribunal would be pleased to 

stay the impugned order mentioned above otherwise the 

applicant will suffer irreparable loss and injury, and the 

same will be in violation of the Constitutional mandate. 

4.16 	That this application is made bona fide and to 

secure ends of justice. 

5 • 	 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :- 

5.1 	for that the mala fide and colourable exercise 

of pwoer is the foundation of the impguned orders and the 

same is not maintainable in the eye of law. 

5,2 	For that the impugned transfer order is violative 

of their own signal (Annexure_2) and entitled to be set 

aside and quashed. 
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0) 

For that the impugned Memorandum vide Annexure_9 

is a non speaking one, without any reason and the same is 

contrary to the procedure of their own office. In the 

said Annexure-9 Memorandum the respondents had failed 

to consider the facts of his eeniority position in his 

working station. 

504 	For that the Annexure-lO order dated 30.5.96 

passed by this Hon tble Tribunal is liable to be reviewed 

as the same has been passed in absence of any show cause 

by the respondents thereto. 

5.5 	For that the Annexure-il & 12 orders are in not 

conformity with the law hence the same are liable to be 

set aside and quashed. 

5.6 	For that in any view of the matter the impugned 

orders are not maintainable and liable to be set aside and 

quashed. 

6. 	DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted 

the remedies available to him 

70 	 MATTERS NOT PREVIOUSLY PILED OR PENDING WITH ANY 

COURT- 	 . 	..', 	. 

The 'applicant further declares that the matter 

regarding which this application has been made is not 

pending before any court of law or any other authority or 

any other Bench of the Tribunal. 
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8. 	RETIERS SOUGH FOR : 

8.1 	To set aside and quashed the impugned orders 

(Annexures - 

8.2 	To direct the respondents to transfer the 

appicant to Calcutta i.e. his choice place of posting, 

• 

	

	 alternatively to allow him to remain at his present place 

of posting i.e. at Dispur. 

8.3 	To direct the respondents to dispose of the 

representations of the applicant with detailed order. 

8 9 4 	To direct the respondents not to release the 

applicant from his present place of posting and not to 
: 	 give effect to Annexures 11 & 12 to the O.A. and to direct 

the respondents to allow the applicant to continue in his 

present place of posting. 

8.5 	Costs of the application. 

8.6 	Any other order/relief or orders/reliefs to which 

the applicant is entitled under the facts and circumstances 

of the case. 

9 • 	INTERIM ORDER PRAYED FOR 

The humble applicant prays for an interim order 

directing the respondents not to give effedt to the 

impugned orders and further he prays before this Honble 

Tribunal for another interim order directing the Respondnents. 

- not to release him from his present place of postlng i.e. 
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Dispur by way of staying the Annexure-12 pending disposal 

of this application. 

The applicant prays for a permission from this 

Hon'ble Tribunal to advance his case personally. 

PARTICULRSOF THE I$P .0. 

1. 	I.P.0. NO. 

ii. 	Date of Issue 

Issued from 

iv. 	Payable at 

List of Enclosures : 

Asper Index. 

8 0, 

: G.P.O.,Guwahati 

: G.P.O., Guwahati 
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I,ShrIL.C.Manna,at present working as 

Wireless Supervisor In the office of the Inter State 

PUce Wireless Station, Dispur, Guwahati6 dobreby 

solemnly affirm and verify that the statements made in 

paragraph 1 to 4 and 6 to 12 are true to my knowledge and 

those made in paragraph 5 is true to my knowledge as 

per my legal advice and I have not suppressed any 

material facts. 

And I sign this verification on this the 

26th day of June, 1996. 

Signature 



5, - 
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• 	

S 	 N0 rnn.1i 
5 	

Covrnnent of In-i 	•- 

1'lin.istrv of 1--!:m Atfirs 	 • 

	

fl 	rrt I 	1 	(- 	 4 

(i  

S 	 31ock lU..  
• 	 Lodhi. 	Now D?ihi-3. 	 • 

I 	t  

OFFICE O;ER A;T-II 
(NO.16/93) 

- S . 	 .. 	

•0 	 4 

• 	 In p1rsuince of this L)irectorjt'-.s. Offic. 0r4]or P'r-ii 
No.253-/92jatecj 24th -Dec, 1992, the following Wieles Oreratos 
have assumall  t -ie ch,ire for ,  the poct (- f 1ireJrss Sç rvisor I/u - i 

effect from the (latcs shown against their narncs 

S1.No. 	Nome 	 Dtc of joinirI'-5 

$h 	Ltciih.l. ftciUi 	 2'.12.;'2 

" 00P.C,rewal 	 3".12.92 

U  S.N.Sharma 	 2-12--92 (F:) 
A. II 	rrKCh..tkrQ]S)rty 	 21-12-92 (FN) 
5. 	S.K.Kapoor 	 28-12-2 (FN) 

' L.C.1anna 	 1-1-93 
• 	 S 	

Of 

ft 
' S 

ijzctiu. .JLL(;L.L)rI\umfl) 
Copy to:- 

• 1. Office Order File. 
Accounts Section (2 copies). 

 
•'. Servicc 	& Pcrronil Ei•ics of thc J.ri']1vithtil. 

Stn. Suodt., IS1 Stns. Gangtok,&D.ispur 	
5 

S/Sh. Lchhi Ram, S.N.Shrrrna, T.K.Chkrabcrty nLi 	• 
S.K. Kapoc'r, Wireless Supervisnrs, Cortmri. CcnLrc 
Hqrs., Now Delhi. 
Sli. 0 jI .rew.il, W/53upr. ii  

/'. 	Sli. L.C.flQnna, 	/surr. Isi; 	•ioi, Di'ur. 
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TKS PNJ/JSR/CJIG/DPR/GTK/ITN/AZL DE DLI 2,2,22,2,2,2,2,2 

NR. ... •,... .,751-757 	 CR .............150 

TO 	S. S. ALL ISPM STATION 

INFO 	ALL ZONAIJ OFFICERS 

FM 	D I U 	P 0 L W .1 U 

NO.C.-11032/1-3(GT)/9_COM 	05-12-1995 	 UNCLASS 

OPERATIONAL STAFF (S.S.O.,W/SUPR, & O/OPR,ONLY) WHO HAVE 

COMPLETED/COMPLETING THEIR TENURE BY 30.06.96 SHOULD SUBMIT 

THEIR CHOICES FOR TRANSFER IMMEDIATELY STOP THREE CHOICES 

IN THE ORDER OF PREFERENCE SHOULD BE GIVEN AS IT MAY NOT BE 

ADMINISTRATIVELy POSSIBLE TO CONSIDER A PARTICULAR CHOICE 
.. . 

IN ALL THE CASES STOP REQUEST FOR RETENTiON AT PRESENT PLACE 

OF POSTING, IF ANY, ShOULD BE CLEARLY. INDICATED AND WILL BE 

CONSIDERED EXCLUSIVELY SUJECT TO ADMINISTRATIVE FEASIBILITY. 

STOP INFORMATION SHOULD REACH A.D.(C) LATEST BY 31.12.95 STOP 

REQUEST RECEIVED AFTER DUE DATE WILL NOT BE ENTERTAINED STOP. 

THI 	1800 

V. CHOKRA 

DELIVERED ON 05-DEC-1995 20:24 HUS. 



To 

The Director Police Telecommunication 
Directorate of Coordination (Police Wire'ess) 
Ministry of Home Affairs, Govt. of India 1  
B-9 C.G. O •  Comples Lodhi Road 	 I • 	New L)ejhj-3. 

Through Proper Channel 	I  

Sub : 	Request for transfer at ISPW. Stption Calcutta 

on completion of tenure at NE $ation (Dispur) 
and also onMedical ground. 

• Sjr, 

Referring to the hQRS Signal vide No. C 11032/1-3 
(GT)/95-C dated /12/95 I request to your good offices for 
my transfór at ISPW Station Calcutta. 

..-.... 	 -.. 	 -.-..-. 

The following inferences are drawn for your kind 
attention and consideration thereof. That Sir,as, a Station 

Senior wireless supervisor I am the senir most W/S in this 
• 	station. Secondly I left Calcutta Station in the early part 

of the year 1979 only after two and half years stay and since 
then the long 17 years passed (Seventeen Years). During those 

17 years I have beentransferred to a nunberof different 

Stations which included 2 NE Stations and one Nonpopular. Stn. 
I have never been considered for Calcutt which was of course, 
my first choice. 

Moreover I have been under the I treatment-of a 
• 	 consultant psychriatist since 5/6 year a Calcutta for which 

• 	. 	I go (will have to go .) for medical check up regularly a H 
regular interval as per the direction of my attending. 

physician thereby causing a serious finaicial harship tho. 

.. 	
,•. ( • 	 t• 	 .•' 

Contd...p/2. 
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Relating to the option for 3 choice I tender my 
apology and to state that on all those eri1er cases of 
transfers I gave option for 3 choice but' I have - never 
been considered for Calcutta (which was my first choice) in 
the exjfoncjes of medical Treatment even not considered on 
hunanitarian ground when .1. was in the jars of death and 
hence my choice is for Calcutta only. 

It is therefore requested to your good ,ffices that 
I may kindly be transferred at Calcutta consder1ng all the 
facts stated above with my special attacmnent of Medical 
Treatment and its exigency. 

With regards. 

Thanking you. 

Yours'faithfully, 

( 	Manna ) 
W/S ISPW Dispur 

(11/12/95) 



To 

The Honourable Director 

Directorate of Co-ordination (Police Wireless) 

Ministry of Home Affairs 

Vlock-9, C G 0 Complex, Lodhi Road 

New Delhi - 3 

SUB : 	Request to transfer at ISPW SIN calcutta 

Honourable Sir, 

With profound respect and humble submission your kind 

attention is drawn for your sympathetic action for my transfer at ISPW 

station Calcutta. In connection with transfer matters I beg to state that 

I had left Calcutta in the Month of April, 1979 only after a stay of 2 

years and 4 months. 18 years is to start now. 

During these 17 years I had been transferred to five (5) 

different stations after Calcutta viz. Agartala (NE), Bhopal, Patna, 

Gangtok (Non Popular) and Dispur. It is very much painful to bring to 

the notice of your highest esteem that I had fallen seriously ill for 

my Neurosis Anxiety when I was posted at ISPW Gangtok and was under 

the treatment of a Neuro Surgeon of Calcutta Hospital and I had 

requested my transfer on Humanitarian ground for my treatment at 

calcutta when I had to run several months without pay as well as the 

authorised A M A at Gangtok directed me for my treatment at Calcutta, 

even when my family was reeling under starvation. But I was not 

considered. 

Honourable sir, I request your highest esteem to kthdly 

transfer me at ISPW Calcutta for some specific problems/hardships. 

Firstly, I have been under the treatment of a reputed 

Psychiatrist in Calcutta since 6 years and as per my attending 

Physician I would have to undergo prolong treatment and requires 

- 	 - 	Contd....2 
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t . 	. 	 ••:- 

regular check up at right Interval. I always fear if any dev1atiorIOf 

his Directive something might concern and automatically my whle 

family would collapse. .. 

Secondly, I am having three daughters none is stiidyin in - 

a Central school because of unfavourable circumstances at transferred 

places. I was not In a position to admit them in Central school..As 

such my daughters are to be settled for their educational carrierin 

my native place in West Bengal. 

Thirdly, my 2/3rd service is passed and I have no 

settlement at all to accomodate my family and it is very mich 

essential to construct a house for that I have already submitted all 

the relevant papers to H.Q. and it Is about to get the sanction, If I 

could not do now then I would be no where. 

Honourable sir, I do beseech your good offices to kindly 

transfer me at ISPW station Calcutta. 

With kind regards 

Thanking you, 	 • 	 .- 	: 

I 

- 

• 	 . 	 Yours faithfully, 

Alt
• 	

S 

( L.C. MANNA 0 	
S

0,01 
w/s IsPw, Dispur 

Ht1d over to Hon' ble Director 

by •hand on his visit to ISPW Dispur 
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Li 
No..15l)14ft,9cr-Admn.jI 

Government of' india 
tinistry of Home Affairs 

r •, 	 Directorate of Coordination 
S 	 (Police Wireless) 

4 ' 

Block No.5 C3O Cotnp 1 eu 

Locthi Raad Nei, Dc lb i -3 

Dated the 	May, 1994. 

Off i.ce rderPart-  El 

No.72196 

The transfer in resuect of the following Wireless 
Supervisors of this Directorate is ordered as shown against theLr 
in public interest. 

SI Name 	 From 	To 	 Tobe 	To join on 
• 	 'u. ;nrii relieved on or before 

4. Himmat SinQh Aj,aj Delhi 12.6.96 
2.Lachhi Ram Delhi Aizwal 29.5.96 146.96 
3. M.R. Mishra Aizai . Delhi 12.6.56 25.4.96 

• 	 4. ,B. 	Das 	' Patha izwl 4..6.6 17.6.96 
1anna. Dispur' Patna 3.6.94 

o. J.P. Gautam Delhi Dispur 25.5.96 14.6.96 
7. N.C. Mndl Di.pur Calcutta 14.6.96 27.6.6 

• 	8. T.K. Sarkár Calcutta Panaji 3.4.96 19.6,96 
 V. 'Shivanna' Panaji. Bangalore 3.6.96 
 V.. Narayanappa Bangalore Shilling 	' 12.6.96 25.6.96 

ii. D.R. Saini Delhi Dispur 12.6.94 28.4.96 
• 	12.'Harvjndee Singh, Chandigarh Shimla 30.5.96 10.6.96 

13. P.P. 	Singh:" Shimla Delhi 10.6.96 21.6.96 

2. 	...... All the above mentioned officials are transferred 	in 
public interest. They' are entitled to draw TA/DA and joining 	time 
as applicable under the 	ru.ies. They may apply for lt advance 	if 

• 	required . or.may.be'rl.jj 'as 	indicated above. 

Pauic ' 

1 
( K.K.Siiarma ) 	 S  

Deputy Director (Admn 

'Copy to.-:- I. Office Order File. ' 
2. DD(A)/DD(lgpW,'pS to JD/30 to DPI. 

3 All individuals concerned and their Service book 
& Personal File. 	 . 

• 44 EAD/SS ISPW Stations Aizawl,atna, 	Di.spur, 
Calcutta, Panaji, Bangalore, Shilianc, Chandigarh & 

S 	 Shimla. 	 I 	
S AD(C-w,r.t his R!N. NcC. 111)32/F(GT);_rni dated 

2nd May 1  1996.' 	
5 

Hindj Officer - for issue of Hindi vrior. 

3.. • 	 This 'issues with. the approv 
Tlecommunjc 	 ' • 	: 	 2' 

r 7 
of Director 
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I 	 , 	
, Sh. Kamalesh Deka 	 " 	I 

Hon'ble Director 	' 

• 	 Directorate of Co-ordination (Police wireless) 	 IL " 
Ministry of Home Affairs. 

Block-9, CGO Complex 	 " 

Lodhi Road New Delhi-3 

SUB : 	Transfer order '  of W/S vide signal No. C 11032/2 (GT)/6- 

COM and 0.0. No. 72/96 dtd 08.05.96 and Reqist to 

review the case thereof. 

Hon'ble Sir, 	 V  

H With reference to the order of transfer of W/S vide signal 

No and 0.0. No. as stated above, I am to bring to your kind attention 	
V 

V 	 here-in-after that the transfer order of W/S specially as regards to rnj 	" 
• 	 concern I can emphatically assert that the order is (1)Malafideah 	' 	

V 

Malice (2) Biased (3) Complete departure of Natural justice. 	 ' 
V 	

HH 

Hence It is once again requested to your highest esteem 	V 

kindly review the' case, lest I would be constrained to redress ny V V 

V V • 	

• 	 grievances through the luminiary of JUDICIAL Institution. 

V 	

• 	 V 

With kind regards, 

V 	
Yours fa1t.hfuliy 

Dated : 09.05.96 

L.C.:ANNA\ \ 

V 	 ISPW Dispur 	 k 
Copy to : 1. JO DCPW 	 V 

2. Admn. Officer, DCP 	
• 	

V 

Through Proper Channel ) 	 • 	' • '•' 

V 	 2 c6 Fy 	 fl-PT 	 •' 	 V L 
1 Qi 
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/ 	4. 
LOCALIO2I LOC 	09/12/95 11 08 

TO 

THE DIRECTOR POLICE TEL.ECOMMUNICATIQN 
DIRECTORATE OF COORDINATION (POLICE WIRELESS) 
MINISTRY OF HOME AFFAIRGE I  GOVT OF INDIA 
8-9 C 0 0 COMPLEX LODI ROAD 
FEW DELHI...... 3 

(ThROUGH PROPER CHANNEL 
SUB.. REQUEST FOR TRANSFER AT ISPW STATiON CALCUTTA 

ON COMPLETION OF TENURE AT NE STN (DIBPUR) 
AND ALSO ON MEDICAL GROUND 

SIR, 
REFERRING TO THE HORS SIGNAL VIDE NO C11032/1-3(GT) 

/95-CO. EM DATED 5-12-95 I REQUEST TO YOUR GOOD OFFICES 
FOR MY TRANSFER AT ISPW STATION CALCUTTA 

	

• 	. 	THE FOLLOWING INFERENCES ARE DRAWN FOR 
YOUR KIND ATTENTION AND CONSIDERATION THEREOF. THAT SIR, 

AS A STATION SENIOR WIRELESS SUPERVISOR 
I AM THE SENIOR.MOST WiG IN THIS STATION.SECONDLY I LEFT 

• CALCUTTA STATION IN THE EARLY PART OF THE YEAR 1979 ONLY 
AFTER TWO AND HALF YEARS STAY AND SINCE THEN THE LONG 
17 YEARS PASSED ( SEVENTEEN YEARS) DURING THOSE 17 YRS. 
I HAVE SEEN TRANSFERRED TO A NUMBER OF DIFFERENT STATIONS 
WHICH INCLUI)ES 2 NE STNS AND ONE NUN-- POPULAR STN. I HAVE 
NEVER BEEN CONSIDERED FOR CALCUTTA WHICH WAS OF COURSE, 
MV FIRST CHOICE. 

MOREOVER I HAVE BEEN UNDER THE TREATMENT 
OF A CONSULTANT PSYCHRI.ATIST SINCE 516 YEARS AT CALCUTTA 
FOR WHICH I GO ( WILL HAVE TO GO) FOR MEDICAL CHECK UP 
REGULARLY AT REGULAR INTERVAL AS PER THE DIRECTION OF MY 
ATTENDING PHYSICIAN THEREBY CAUSING A SERIOUS FINANCIAL 
HARDSHIf TOO. 	- 

RELATING TO THE OPTION FOR 3 CHOICES I TENDER 
MY APOLOGY AND TO STATE THAT ON ALL THOSE EARLIER CASES 
OF TRANSFERS I GAVE OPTION FOR 3 CHOICES BUT :1 HAVE 
NEVER BEEN CONSIDERED FOR CALCUTTA (WHICH WAG MY FIRST 

• CHOICE) IN THE EXIFGENCIES OF MEDICAL TREATMENT EVEN NOT 
CONSIDERED ON HUMANITARIAN GROUND WHEN I WAS I.N THE 
JAWS OF DEATH AND HENCE MV CHOICE IS FOR CALCUTTA ONLY. 

IT IS THEREFORE. REQUESTED TO YOUR GOOD OFFICES 
THAT I MAY KINDLY BE TRANSFERRED AT CALCUTTA CONSIDERING. 
ALL THE FACTS STATED ABOVE WITH MY SPECIAL.. ATTACHMENT 
OF MEEICAL TREATMENT AND ITS EXIGENCY 

WITH REGARDS 

THANKING YOU S I R. 	 / 

L. C. MANNA 
PLACE. . DISPUR 
DATEI)Ô .... 	 W/s ISI'w DISP(JFC 
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To 	
t 

The Director, Police Telecommunication 

Directorate of Co-ordination (PblIce. Wireless) 

Ministry of Home Affairs 	 ! 

Block 9 C.G.O. Complex 

Lodhi Road, New Delhi 

(For Kind Attention of Sh. M.S. Popli, Jo1rit Director) 

SUB': 	Reqi.et to review, the case of my Transfer. 

Through Proper Channel 

Respected Sir, 

With humble submission 1 emphatically assert in response 

to the order of transfer of W/S vide Signal No C 11032/2(GT),96_coM, 

dt. 08.05.96. That I have been maltreated and deprived of natural 
 

justice despite my earnest appeal and efforts even appeal was 

directly approached to the Horm'blo Director on his offidial visit to I 

S }' W .  station Dispur on 271h March 1996 and representation was 

handed over by hand, to the Hon'ble Director citing thereby the'  

hardships and problems as well as numbers of transfer I had to' fae 

4 in different places which is comparatively more than almost anyone. 

I can cite numbers example in transfer cases that have 	' 

been considered on the pretext of one or the other by the 

individuals even before their normal tenure or enjoying after the 1 
completion of their normal tenure much before. 	 ' 	l. 

I do hereby perceive that and It appears to have been 

purpoted that a calculated monoeverence is drawn to put me under 

severe mental tension knowing that I am a regular patient under a 

reputed psychiatrist and have been under his treatment and regUlar .  . 

check up since 6 years and will have to go for a prolong treatment 

under his guidance as per direction. 	 1 

Contd.....2 
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I 	have 	been 	transferred 	to 	a• third 	place 	so 

systematically that I could never be able to come to Calcutta so far 

as to the concern of transfer during my remaining service.. (As 

because it has not been considered either way, that is neither I have 

been kept here at Diepur nor considered for Calcutta) which practice 

usually adopted by the deptt. 

Therefore when all of my requests are exhausted even 

after going to all the lenghta to ventilate my wooes sufferings and 

legitimacy as per the• procedure, I have been constrained and now 

decided to redress .my 8rievances through thee luminlary of the legal 

institution. 

With respectful re8ards 

Thankmg you sir, 

Yours faithfully 

t.C. MANNA 

W/S ISI'W, Dispur 

Dated : 9.5.96 

Copy to : 1. Admn. Officer, DCPW 

.2. InformatIon to Hon'ble Director in advance by by post. 

4. 

t 
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( 

:'t: . 	• ro' . 	 .e- 

. .. 	k• 	• 	. 	The D:i rct:or 	 .. 	 . 	 ' . 	 . 
' . 	

1, ;• • 	 . Pol i c€ :Tel ?C(D3W3kIfl1 	kti. On  

• 	 Di L'f?ct:.c)rat4i? of C(:tCt(:tint.ic:trl 
(Po11c:e W1r€ie3s) 
Ministry of Home Affairs 

:rc.aocornpiex,i..cdi Road 
- 

S.. 

' 3 

oil ('For tinri Attention oSh M S Popli Joint DirectorD1FW 

	

- 	1 hr ough I roper Chunel 
. 	: 	 :.. 

• 	 ,:r*'", 	ç 	 -. 

Subject H-4quest 	Dtpatch of rrairer bui de Lines / 00 J.  
t 	 I 	 Intr ucti on ISe(er r cd as under t he Direction of Hon hi e 

• 	 . 	'. 	COURT ORDER. - 

':Respected. sir, 

With reference to the Transfer Order -  vicje Si.qrtai Mci 
in COfltifl1latiC)n Of my representation dated 

1. 1 /12/9ti and 27/3/96 ( handed over Directly to the Hon 'hi e 
Director on his visit to Di spur - 

Har asE3ffleflt , Un ,J USt Unequl 1 L1e t,"eat.uient meted 	ut 
Agaunst me as well as mental pressure exerted all alonq despite 
my 'earnest and best efforts made to the A.thcir ty for j  ust: i c:e 
Hence I have been c:onstrai ned to Redress my Or i ev1nces through  

• 	 the Luml nary of the 1 egal i i'tst tuti on and I want to adduce - my 
case. As such you are'hpiebv ReqoeRIP0 to I)uspah:I's at itte 
earliest the Foi owinq. 

it i s therefore requested to Despatch the request 	made 
in the subject as pronounceci by t h e lion ' hl e i; I burial vi de 

A.T. Act 1985 Ss.14( .1 )and 22 (3 ) ' 'F ) (1987 )4 A.T.00721' 
A.T Act 1985 Ss 2 1 0 ) AND 15 •( 1987 )5 A T C 677 

5 	 (3) A.T Act 1985 Ss (14) (1) 0987. ) S AT C 893 	• 
(4) Applicati ion of li.H.A' s Notificatic:'n no 108/54"-Est 	( A ) 

dated 20 .th November 1954 ( As a sp.l . reFer'ermce I w:i. ii) ir'ay 
• 	 Legal Propriety in respect of my transfer appeal from . 

Gangt6k.to caicutta 	 . • 	
(5) App.l i cation of Consti tutioin propriety under Article 311 '(2) 

Req. Transfer. 

Request to Despatch the same as requested req TRANSFER 1oi I 
to Redress my Grievances through JUDICIARY. 

S 	 • 	
• 	With Respectful Reqards 

1 h ai k ": 	':•' 	j i' 

	

• 	 . 

• 	 1:. 	I. C. 	l'1anie 	.1 

	

3/S ibm' 	;.:::%r 
• 	 Copy To -- Admn.OffIcer 

D..CP.W. New Delhi. 
••••••• 

• 	
. 
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To 

The Director, Police Telecommunication 	- 

Directorate of Co-ordination (Police Wireless) 

• 	 Ministry of Home Affairs 

Block 9 C, G.O. Complex 

• Lodhi Road, New Delhi - 3 

( For Kind Attention of ShrI R.V. Raghavan Accounts 

Officer, D.CP.W. F 

Through Proper Channel 

Respected Sir, 

Referring to the cases of .  W/S transfer ,  order vide Signal 

No. C11032/2(GT)/96-COM dated 8.5.96. It is to request to you that 

since I have represented the case and proposed to adjudicate the case 

for redressal of grievances to the Hon'ble Court of Tribunal. 

, SS 

It is therefore once again requested not RPT Jnot to, 
I  

despatch my pay and all allowances to tke' transferred RPI tra9aferred 
- 	

I 	

i 

place till the decision of the Hon'ble Court. I am with my family 

members including 3 children and moreso, I am a psychiatrist patient 

and it requires expenses of rupees more than bne hundred and fifty 

(Rs. 150/-) per month, which is must despite all odds. S  

Reference ought to be drawn vide A T Act 1985 	14 (1) 

(1988) 6 A T C 439 etc in this regard. 	 I  

With kind regards. 
 

Thanking you sir, 

Yours Faithfully, 

Dated 	9596 

• 	 (L.C.Manna) 
'• 

 

W/S ISPW Stn., iMspur 

Copy to : 1. JD DCPW 

2./ Admn Officer, DCPW 

3. Information to Hon'ble Director by post. 
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To 

Tho lionourablé Dir*ctor, 
Police Telecommunication, 
Directorate of Coordination (Police Wireless) 
Ministry of Home Affairs, 
C,G.0. Comple3 •  I3lock-9 
tLodhi Road, New Del..3, 

(For Kind attention of Shri M.S.Popli, Joint Director iCPVJ) 

Through Proper Channel 

Sub : ilef. to transfer order of Vt/S Vide signal N 0  
C 11032/2 (GT)/96—Com and 00 72/96 dated 

3.5.96 with ref. to my application dated 11/12/95 
and that of request made to Hon'ble Director with 
application handed over by hand to him on 27/3/96 
(official visit ) 

Hon'ble Sir, 

• 	With respectful jesture I do hereby draw your kind 
attention on the subject cited as above and to that effect 

kindly recall my express telegram sent by name to Sh, M.S, 
PopU, Joint Director D.C.P.W. on 8.3.96 followed by details 
of application in advance to the Hon'ble Director by name on z 
9.5.96 by Speed Post simultineously the relevants copies of 4 
dociinent submitted through proper channel separately to the 

• accounts officor Sh, R.V. Raghavan of D.C,P.W •  with specifIc 
course of action in his respective arena, 

COfltd111p/2. 
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:2: 

1 may kindly be forgiven my elucidation about the 
word public interest and administrative :reason/interestIi.for 
its effectuates whjchn is in the very fabric of the Co&s-
titution and that of the ulo of Law is 'to be revered and. 
respected with fullest mind of application. Public interest 
and administati - ve reason in all respect is fully safegurded 
by the constitutional propriety and the rule of law in respect 
of seniority, grievances and all that 1 must dare to venture 

the application f the word compasslonateground (for attention 
of iIon'b.jo Sb. M,N•S• Nanduswa,ny Assistant Director Cornrnurii-
cation) is not supposed to be LIr appears to be meant for 
the Delhi posted felowg only in whose cise transfer is 
counted but not the Oustat1ons for A D (C)you would. 
loose argunents/action because 1 myself was a. candidate 

which eventually not taken as a transfer in the par 1989 
even I completed my tenure more that two years in Bhopal 
I was certainly deprived of the previlege. I can cite 
score of example people coming from Delhi and going back 
to Delhi within a year or even after 6 months, 

At the last I most hunbly and respectfully drawing 
your very kind attnntjon that the application which I have 
sent to klon'ble Director by naJ1e by post; with the relevant 
copies to all the concerned officers are fully in Consonance 
of the order of the Hon'bje court of tribunal in the 

different case laws and referronces only to seek justice/ 
redressal of grievances. In the transfer signal it Is stated 
that quote without waiting for the decision on their represent-
tions if any made against their transfer, unquote it does not 
appear to have been a hundred percent good taste s  

4: 
Cofltd.,DJ3. 

I 
I 

/ 

I 
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4. 

V 
v 

• 	- 	• • 	.I 	• 

For all these connections and in my. iepesentàtions 
the Ilonourable court of tribunal -vide ct .1985:  SS'(T (4) 
(1) 0 19 (1) 0 22 (1).22(3)(F) (G) (H) -26.27, 	 . 

Cat procedure rule 1987 R 7 socltlon 19 (1).2. ,() 
(F) (G) and (B) and 27 section 3 (Q)  and 27 Is &óvered 
which is final and binding as per tho prono-uncement of the 
C.A.T. order vide o, 	-1019/37/85-PT dated 13th August, 
1985. Your good offices is hereby reqtestod to look in the 
matter in the precept of legal jurisdiction since Hon'ble 
1.ribunai is not a Govt. functionary Judgment/order is not 
èovered by 'explanation. 

With most respectful regards. 

Thanking you Sir, 	1 

Yours faithfully,.. 

Dated : 	14,05,96 •  : 

('1CManna) 
W/S ISPW Dispur. . 

Copy to  
 D.D. 	I.S.P.W.  
 Admn, Officer DC.P,W.  
 Sh e  R.V. Raghavan Accounts Oficer D.C.P.W. 	- 
 Sh e  Swami A.D (C) ' 
 S e S. Sh e  M• K. Mandal I.S.P.W, 

.... 
I7lispur, 	Reg, 	fle1iev.e.;.% 	. 

by hand. ' . 	-- .; 	.• 

6 0  Sb. R e  Ekka Ead/ tJonal Officer Dispur, regarding 
relieve by hand. . 

7, Sh e 	1K. Deka Honourable Directo, D.C.P,W.. 'forY 
kind information,  

'V 

'.4 



The Hon'ble Director, 

Directorate of Co-ordination (Police Wireless) 

Ministry of Home Affairs 

Block-9, CGO Complex 

Lodhi Road, 	New Delhi 

For Kind Attention of Shri K.K. Sharma, 	Deputy Director (Adrnn) 

Through Proper Channel 

SUB : Request 	to Review of the order of 	transfer of W/S vide office 

order No.A15014/1/96-Admn II 	office order Part II No. 72/96 

Dtd 8.5.96 and consequent upon my representation dated 9.5.96, 

Dtd 14.5.96 and request 	thereof to kindly modify 	the order of 

Q 
transfer and 	post 	me at 	ISPW 	Station CALCUTTA. 	For 	Public! 

Administrative interest. 

Hon'ble Sir, 

h Most 	humbly 	and 	respectfully 	I 	do 	hereby 	beseech 	your 	good 

offices on 	the 	subject 	cited 	above. 	I 	do hereby 	humbly 	submit 	to your 

highest esteem 	to 	post 	me 	at 	ISPW 	Station, 	CALCUTTA 	as 	because 

particularly In my case I have 	been maltreated, 	harassed and unequitable 

treatment as 	well 	as long exerted 	mental 	torture has 	been inflicted. 	It is 

an established facts and 	based on reason and on the pronouncement of the 

Hbn'ble CAT order which I have represented so jar I am DESERVED to be 

pOsted at ISPW CALCUTTA and my LEGITIMACY stands hold good for that. 

Firstly Shri N.C. Mondal W/S who has been transferred from - 

THIS STATION is JUNIOR to me.! am the SENIOR MOST W/S in this station. 

Shri N.C. Mondal W/S enjoyed his Calcutta Station as W/O 6 years or so 

at a stretch - where as I had the opportunity to serve only 2½ years 

roughly as W/O. Shri N.C. Mondal had left Calcutta roughly about 10/11 

years ago whereas. I had left Calcutta almost 18 years ago. No. of 

Transfers of Shri N.C. Mondal W/S is less than me. 

Contd ..... 2 
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Constitutional propriety of Article 311(2) Safe guards the 
(1... 

seniority In respect of Transfer. 	 • 

Shri N.C. Mondal is very much fortunate enough to be enjoyed 

almost more than 8 years In Gangtok prior to this station at a stretch in 

the Capacity of .W/O as well as W/S after serving 6 years at a stretch at 

Calcutta where as I had to satisfy with 2½ years in both the stations. H  On 

the eve of promotion as W/S while I was at gangtol( I requested for my 

retention there due to my frequent transfer. But I was not considered 

beuse I was senior to Shri O.P. Grewat who also promoted as W/S in 

the same order. Obviously here the procedure, the rule of law and other 

• 	relevancy gave due justice to Shri 0.?. Grewal. But ironically Shri O.P. 

• 	
Grewal got his transfer to Delhi before completion of his normal tenure at 

Gangtok and the Gangtok station did not have a W/S for a considerable 

length of period. 

Therefore, regarding the case of transfer of Shri N.C. Mondal 

and myself for Calcutta, tam certainly and legimately deserved to he 

posted at ISPW Station Calcutta. It concludes that the order is: rnaEafides 

and malice.  

Ref A.T. Act 1985 	S14 

• 	 Hiralal Dubey Vs Jokhu Singti (1987) 4 ATC 	521 

Secondly, In order to the question of Biasness. It is very clear 

and well calculated manoeuverence (as regards to the pattern of transfer 

order so far) that I would not get Calcutta so far I remain in the Govt 

Service. My exit from the Govt Service would be. about serving of 31/32 

years of service and I would not get Calcutta, I would witness only how 

the people are enjoying in their home stations much after their completion 

of normal tenure even instances is there in this ISPW station Dispur where 

Cnntd .....J 

________ 	..•-. -• •. - 	 •• .- 

MkspJ);I\ 
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even without the sanct'i'on of the post of SSO by SJ.U. is still enjoyed 

niuch beyond the expected time of tenure. Even on mutual case of transfer 11 

	

seniority remains uneffected and any extraneous consideration does not 	: 

serve in the public interest. Therefore the order of transfer is biased and 

i proved as per the language of law constitution of Article 311(2). and 

A.T. Act 1985 S14 Harish Chandra Srivastava Vs U.O.l. (1987) 4 ATC 638. 

As regards to the complete deparature of Natural Justice : 

Deptt is well aware that I have been suffering since 1989 due to my 

Neuroanxities lateron at present I have been under a particular reputed 

Psychiatrist who virtually has given me to back my life, since 6 years 11 

have been under his treatment based at Calcutta for my Psychiatric ' 

treatment and as per his advice and direction I am to go for a regular 

check up at right interval for a prolong time which Is to me, is 

unavoidable unthinkable. There is no dearth of Psychiatrist all over the 

country but conviction tg %ft1 who has given back my life, than : 

convention. But my• all request/appeal despite going to tha full length is 

totally unheeded/summarily rejected. No compunction was shown to me when 

I requested my transfer from Gangtok to Calcutta on humanitarian ground, 

but I was not considered where I was struggling and I was in the jaws of 

death. Due to severe Neuroanxities developments. As a result I had to god. 

several months without pay and my family was defacto moving to and fro 1  

with fullest tension on all the ways. 

L 
Had it been the authority \ kind enough to sympathetically 

considered my case vide MHA Notification No. 108/54-Ests(A) dtd 20th, 

November, 1984. I would have get relief in both the ways rathet than tO 

jeopardy in both the ways - A complete deperature of Natural Justice. 

Contd .... 4 

• 	 •• 

If 
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At the. 	last 	I 	most 	humbly 	and 	respectfully 	request . to 	your 

highest 	esteem 	to 	kindlyl 	modify 	the 	order 	of 	transfer 	and 	post 	me 	at 3 

ISPW 	Station 
. 	. 	. 

Calcutta. 	My 	representation 	does eover 	all 	related 	action 	in C' 

the 	respective 	arena 	including 	the 	relieving 	of 	Shri 	N.C. 	Mondal 	W/S 

which is fully covered 	by legal 	bindings as because I am the candidate to 

be posted at Calcutta 	if 	the 	case of Shri 	N.C. 	Mondal 	W/S comes up. All 

the orders of the Hon'ble Tribunal 	in 	the verdict of 	the cases stated 	is 
not 	covered by 	explanation fct1on 	is 	required 	to 	be 	taken 	where 

representation is made : 
Ref A.T. 	Act 	1985 	S20 Rajkishore Das Vs 1.1.0.1. 	(1988) 	8 ATC  

741 	and 	it 	is in 	the 	language of 	law 	which 	termed 	Resjudicata. 	Ref. A.T. . 
Act 1985 	814 M. 	Prakasam Vs. Southern Railway (1988) 	6 ATC 251. S  

.5 

- 	¶5 : 

With most respectfull regards. 

Thanking you Sir, - 

Y.ours faithfully, 

(L.C.MANNA) 	 . 	. 

w/S  

Enclosure : 1. Photostat copy of the Transfer Order. (j 	14 6 c (Je 	 ) 

2. Photostat copy of the Representation dated 9.5.96 ... 

jpy to :- .1. Shri R. -Ekka,......EAD/Zorial Officer, Dispur. 
2. Shri M.K. Mondal, S.S. ISPW, Dispur. 	 S  
3.. Shri K. Deka the Hon'ble Director, DCPW, MHA, New Delhi 

for kind information. 

cL- 

2. WA 

4 	' 
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A.114/l/9DPZone) 
Goverment o4 lndi 

Mini stry of Hoffie AfFir 
Directoratc Of Coordination 

Police Wireless 

/ 

L6.P.W. EStn. Dispw'. 

	

Date 1 14-6-96 	 ) 

With the Ieference to the Hqr. 3ignl C.1132/2/96-031,1 
:1 	 PF) Dtd. 11-06-96 I am directed to say that your Application 

•1 	Regrd1ng 	Transfer to L3..P.W. St.ation C1cutta has 	been 
Corisider2d 6ympthlicly by the Director. And cannot he 

u 	o 	
. acceded 

de t the Adm1nitrtive reon. 	 . 	I 

1*f. 
- 	 Extrn. J\ntt. Director 

- To 	
or SUIte Police WIre1es 1  

1 

	

	("iTE11) 
our (Assam) 

Copy To 	The Asstt. Director (Comrnn..)  
0. C. P. W. 	 . 
New Delhi 

:• 
( 	 •t• 	 ;,..f 

-- I 

... ...S 	 S 

.:- 
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tZHTRAL ADMINISTRATIVE IUIBUrgAL 	• 
IUWAHAT1 BENC14GthiAIj/Tj.5 

Set L,C,Isrm. . . (Ippltoant. 
vrs, 

. . RpOfld9flt,. 

LLELLLI mc HON'BLZsnI 

	

THE HUN'BLE SF11 U. VEflIIA,fIEf.1t]ER(JUDL) 	
.4 

for the Applic,nt.In Porcon. 
• 	

foe the Raspond.;nt,4I1r,S.*lj,5...CgC 	 . 	 • 

4. 	 • 	I •• , 	 . 	
I 30.5.96 	

Later on the applicant appears 

in person and requests for hearing 	 j 
shim for edinjssjor, Learned Sr.c.c.s. '. 

I 	 Mr S.Aljhas no objection. The I çraer of the applicant to be heard 

for admission is allowed and the 

above order stands cancelled. 

	

/4 4 3 	 Heard the applic ant for adimt 	
4 

	

/ . 	
61On. The application is state1 to 

fatna as (anelled. Therefore, in 	I L 	
fact, the.appllcant is challenging 

the transfer order No.A.15014/1/96 
; 	 Adrnn.fl dated 8.5.96 (Annexre.I). 

The claim of the applicant In this 
4 	

application Is that he should -be 	 S  

	

contd... 	. 	 • 

I 

lyft 
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9j f; 
• 	¼) 	30.5.96 posted at Calcutta as opted by himi 

hip representation dated 11.12.95 as he 
hs served in the North Eastern Regi.of 

fqr a coneiderabje long time. !cording l 

tcl the scheme of incentives provided to 

tile Central Govt. employees who are 	-. 

t '• 	posted from places outside N.E.Region 

tO the North Eaetern Region an employed 

cannot claim a posting in any place of 
his choice as a matter of right but he 
can only be considered for any of the 
places of his choice and it is upto the 

cpmpetent authorities concerned to 
O 	 accolnxncxjate an employee to one of his , 	3 	places of choice If found possible. As 

'i 	 • 	 such, the applicant has got no legal 
right to claim for his postIng In Ca1 	L 
cutta. Therefore we consider that tre 

is no case for scrutiny and decision in 
0 	

this application. The application is 

herefore nentertainab1e and it is 
0 	

: 	disposed of. 
 

. 	

0 	 However, the appljct has.submj.L 

tted a number of representations to the 
0 	

respondents, particularly representatIon 
dated 17 .5 .96, Arinexure_8 to this appli- I 0 	

0 	 cation. The respondents are direted to 
O 	 €crti1i4 to b true Copy 	 0 	 dispose of the representations 	- . 

	

0 	
tiou1y preferably within, a period of 

expedi 

• 	 •0 	 •. 	 5 days from the date of receipt. of 
• • 0 	 0 	 of this order. Further, the re8ponents 	0.01 

are directed not to relieve the apphi- :1 
0 	 COURT 	 cant pursuant to the order dated 8.5.96... 

O 	
A 	till disposal f Ms repreaentatjo 1  

	

s 1db tgnal 	 'i 	i-k 	 I 	:_ 	t. 	 . 0 

Rol 	 Copy of the order may be furnished 
• . Guwuhj L.. h. Cuv;05 	 to both the parties. 	

0 	

• 
O 	

0 	

•: H 	 0 	

0 

c( 	/YfJd 

0 	 - 	 0 	 0 
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t'Io,C-11O32/2!96-COH(pF • ! 
Hct 	ff.ari 

DLrcfrae ' -Jf Cori i n<; 
Puj: 

CCC Cooie'.. 
Ldh i. Rd New De lh ;-3 

04t*d 	11th •1Ufl,9'. 

i. 	 W. r I 	Su,r4 	 rfc' 

	

C5 	 17.5.96.').3.6.6 and 

r.irdin 	;rarer t. 	 C.lcu*t 	H,.' 

rd 	tc 	htici.L1.. hut 	uLf nf:t 	ad*d 

adnin 	; r.ii.  

Th 	 i4n 	 atprz.iiJ 	t 	rec'r. 	oc1tcz 

T / 	

5 

hri L,.C.Pianna. 

 

Wirelessrvicr 

CDp 

• E. t .. ;; j 	fJZd 1; 	Pw ; 	a I; •r 	D i ,' i. r 

FLI. 



/ 

A. 514/1!96DP 
 

(3overme,t of lndi a 
Ministry of Home Affairs 

Directorate of Coordination 
Pc11 ice WIreless 

1.S..P.W. Station , Dispur 
Dated 18 thof June 1996 

RELEIVING ORDER 

in compliance with the Directorate Office Order Part-lI 
72/96 Dated øB-'5--94 and Hqrs. Signal No.C.11032/2/96 -CQM (PF) 
dtd. 14-6-96 1  Shri L.C. Manna, W/Supr. has his 
duties W.e.+ the A/Noon of 18-06--96 to proceed on Transfer to 
Patna. He is directed to Report to Station Suptd., I.S.P.W. Stn. 
Patna He is erftitied to avail normal Joining. Period.He is 
directed to vacate the Govt. AccommadAtion alloted' to him 
:icwnediatiy. He Is, entitileci for TA/DA a per office order. 

Shri 	L.C.Manna has availed 	11.5 (Elever, and Half). 	days 
L. and 01 	(One) 	day R.H. 

Ajeh Ekka) 
Ext  

Shri 	L.C. 	Manna, 	W/Supr. ExtTL 	!)irfC 

• S. P • W. 	 : 	: ur  
a%r Stt 	Poce 

Ccpy To 
Asstt. 	Director 	(Con-s inn. DiapLu. 	Aam 
D.C.P,W. 	, 	New Delhi 
Asstt. 	Director 	(Admn.) 

D.C.PW. 	New Delhi 
Accounts Officer 
D.C.P.W. 	Nw Delhi 
Station Suptd. 
LS.P.W. 	5th. 	Calcutta 

. 	File 

(Raie 	ka) 
Extra 	tt. 	Director 

A 
\T 	\\ 7  \ 

t'  
Exr 	A&'tr. Director 

9t6f S WO Police WireleA 

- 
1 &T (TfT) 
D1pLr (Aasa3n) 
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AL ADMINISTRATIVE TRIBINUAL 	 - 

/GUWAHATI BENCH 
\ 	 3 

	

MATTER OF O.A. 111 OF 1996 	 . • 
.-•-- 	 . 

SHRI L. C. MANNA 	... APPLICANT 

-versus- 

UNION OF INDIA AND OTHERS 	. - - RESPONDENTS 

AND 

IN THEMATTER.OF: 

WRITTEN STATEMENT SUBMITTED BY 
RESPONDENT NOS. 1, 2,3, 4, 5,& 6. 

THE HUMBLE RESPONDENTS SUBMIT THEIR WRITTEN STATEMENT AS FOLLOWS: 

That with regards to the statements made in the paras 

1, 2 and 3 of the application, the respondents have no comments. 

That with regard to the statements made in .para 4.1 of 

the application, the respondents have no comments, the same 

beeing matters of record. 

That, with regard to the statements made in para 4.2 of 

Ehe application, the respondents beg to state that the applicant 

-. joined the Directorate of Coordination (Police Wireless) We.f. 

11. 10. 1976 in the grade of Wireless Operator. His Posting details 

are given below since his joining: 

Si. Name of Station 	Period 	Remarks 
No. 	- 	 Year 	Month 

/ 	AS 'WIRELESS OPERATOR' 
DelhiJ 	- 	•. 	0 	2 	 -. 

CaluttaJ 	2 	7 	 - 

Agartala / 	3 	2 / 	hardship Station 

4.. - Ehopal 	 1 	6 	 - 

5. 	Patna 	• 	4 	11 	He was transferred 
at Patna on his own 
request. 

() 

-a 



.' 

Si. Name of Station 	 Period 	Remarks 
No. 	 Year 	Month 

-- —- -7 	-- - -challenged the 
transfer from Patna 
to Gangtok at CAT, 
Patna 1ench but the 
appeal was rejected. 
This is a Hardship/ 

/ 	 Non-Popular Station. 
AS 'WIRELESS SUPERVISOR' 

Dispur " 	1.9.93 to till Date / Transfer on Promot- 
ion. Completed the 
tenure. Hardship 
Station 

That, with regard to statements made in paras 4.3, 4.4 

and 4.5 of the application the respondents have no comments. 

That, with regard to the statements made in the para 

4.6 of the application the respondents beg to state that the 

applicant has alleged that by depriving himself, the Transfer in 

respect of Shii N.C.Mandal, Wireless Supervisor Dispur to 

Calcutta has been made The details of Posting in respect of 

Shr. N. C.Mandal are given below: 
-- 

Si. Name of Station 	 Period 	Remarks 
No. 	 Year 	Month 

AS 'WIRELESS OPERATOR' 
1. 	Delhi / 	 0 	3 	Joined as Wireless 

Operator w.e.f. 

/ 	 12.12.75 

2 	Agartala 	 3 	3 	llrdship station 

Calcutta 	 6 	0 	 * 	- 

Gangtok 	. 	7 	11 	Hardship/Non Popu- 
Station. 

AS 'WIRELESS SUPERVISOR' 

Dispur'. 	 3 	1 	Hardship Station 

It is submitted that Shri N.C.Mandai has joined In 

Dispur on transfer in May, 1993 and the applicant in the January, 

2 

el 

,1 

it.. 
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1993. 	Both the off icals had. completed there tenure of two 	Years 

" 	'4(n 	1996. Therefore the plea of the applicant 	regarding 	Station Is 

Seniority 	as 	preference 	is not justifiable 	because 	both 	the 

officer 	are to be posted outside Dispur. In this Case, both 	the 

Officials had given their first Choice of Posting for Calcutta 

As 	per the 'Transfer Policy' of this Directorate 	(enclosed 	as 

annexure-I) 	preference 	for choice posting 	is 	considered 	for 

those official who have served maximum time in the 	hardship/Non- 

popular 	satati on than others. From the above 	mentioned 	posting -- 	- 
detail 	of 	the Applicant and Shri N.C.fandal, it may 	please 	be 

seen 	that 	the 	Appli'cant has so far 	served 	the 	hardship/Non- 

Popular 	Stations for a period of more than9 Years whereas 	Shri 

- N.C. Maridal has served for more than 14 Years. 

As Per the 'Transfer Policy',before finalising 	General 

Transfer - for 1996,   one message was circulated to all Inter 	State 

Police Wireless Stations inviting applicants for three choices of 

Posti ing.jopy 	eneloed 	as annexerefl. 	For 	Calcutta, in 	the 

grade of Wireless Supervisor only one vacancy was existing. Three 

application were received from the Wireless Supervisor Grade 	for 

• Posting 	at 	Calcutta, who served the hardship Stations. 	But 	in 

,view of above mentioned facts, Shri N.CMondal 	was found to be a 

suitable 	candidate for getting the posting of 	Calcutta 	amongst 

the candidates who applied for their choiced posting at Calcutta. 

While 	submitting the choice 6f preference,the Applicant did 	not • 	 _ 
give 	any 	second 	choice 	The 	Applicant 	submitted 	a 	14edical ..... 

..... 

Certificate' 	obtained 	from a private Doctor of 	Burdhwan 	,West 

Bengal (Home Town of the Appllicant ) which which states that the 

• 	Applicant should not be posted at any distanct place. the date of 

3 
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issue of certificate is 5.10.95. L 	 _is enclosed in 

Annere-.IIIJ The Applicant at that time of issue of certificate 

was posted at Dispur • moreever he has, a desired to stay at 'Dispur 

as expresed in the 0. A. wide para 4.14 if the posting at Calcutta 

is not matereli.sed . During 1995 ,wheñ he completed his tenure 

cy' 

 

he asked for the retenion at Dispur (copy at Annexure-IV) 
r-ç%r 
rw'\i %hereas as per the Medical Certificate he is sick from 1990. It 

/ is therefore,not,understood that if the ailment is acute ,how 

the applicant desires for retention and wish to continue the 

treatment from a such a distant Vlace - Therefore the claim of 

the applicant for getting transfer on ' Medical. Ground' is not 

maintainab1c .However ,since he could not be posted at Calcutta 

during 1996 transfer he was transfer to Patna being the nearest 

station of Calcutta. 

6. 	That, with regard to the statements made in para 4.7 of 

the application respondents beg to state that the representation 

dated 9.596 ,14.5.98 & 17.5. 96 were replIed wide letter No. 

C. 11032/2/96-.COM  (PF) dated 11.6.96. His request for transfer to 
'- 

• 	Calcutta could not be xnaterliased due -to the facts mentioned in 
 - 

• Y. para 4.6. 

Regarding the senority, the contention of the Applicant 

is not correct. Shri. N.C. Mandal is Senior in service. The 

• applicant is mentioning about the station seniority of Dispur. As 

stated earlier, the applicant joined Dispur four Months earlier 

than Shri N. C. Mandal. That is not any criteria . for getting 

preference for choice posting at Calcutta 

That, with regard to the statement made in para 4.8 of 

4 
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10  

the 	application that the respondents beg to state that the 	same 

• 	is 	not correct and hence denied. Ih fact the 	Directorate obeyed 

the order of the Hon'ble Tribinual. 

That with regard to the statements made in para 4.9 	of 

the application the respondents beg to state that after receiving 

the 	order 	from the Hon'ble CAT, the matter of Transfer 	of 	the 

Applicant 	from 	the Dispur to the Calcutta was 	rescrtunised 	in 

accordance 	with the 'Transfer Policy' and also in comparison 	to 

Shri 	.C. 	Mandal 	in 	the 	level 	of 	Director 	of 	Police 

• Telecommunication 	and 	the 	decision 	was 	intimated 	to 	the 

Applicant. 

That, with regard to the statements made in para 	4.10 

of the application the respondents have no comments. 

That, with regard to the statements made in para 	4.11 

of the application respondents beg to state 	that adequate 	reply j 
has 	already been given against the para 4.6 of the 	application. 

The matter was scrtunised as per the 'Transfer Policy'. 

That, with regard to the statements made in para 	4.12 

of thé.application the respondents beg to state that as stated in 

the para 4.6, the claim of the applicant for getting transfer 	on 

'Medical 	Grounds' 	seems 	not 	to 	be 	genuine. 	He 	has 	simply • 

• 	submitted 	a Medical certificate obtained fróma 	Private 	Doctor 

• 	which 	states that the Applicant should not be posted at • distant 

place. But the Applicant remained at Dispur, far away place 	from 

West Bengal at the time of issue of medical Certificate. He opted 

for 	retention at Dispur during 1995 general Transfer, 	even 	now 	• 

also 	prefers for retention at Dispur if Posting at 	calcutta 	is 

• 	not 	possible. 	But on the otherhand he claims 	his 	posting 	at 

5 
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Calcutta on 14edial Grounds. If he is really sick, he could have' 

consulted any Doctor at Dipur throughout ht at Dimpw,  

he has not submitted any proof so far. Therefore, it shows that 

the Applicant is trying to mislead this Hon'ble CAT, and for 

gaining vested. interest,he is applying on Medical Grounds. 

' That, with regard to statements made in para 4.13 of 

the application the respondents beg to state tha the contention 

of the Applicant is tottaly wrong. Since his Transfer Orderd was 

issued., ' the Salary etc. his pay & allowances was sent to Patna. 

This is done at every case with the intention that the Official 

who has been transferred may get his pay and allowances with out 

any delay at his new place of Posting. There Is no other motive 

behind it as alleged by the Applicant. 

' That, with regard to the statements made in para 4.14 

of: the application the respondents beg to state that the 

• representations made by the Applicant for review of the transfer 

had been considered by the Head. of the Department. The 'Transfer 

Policy' was consulted and every detail was scrutinised by the 

compotent authority before giving any reply to the applicant. 

This Directorate tried' to post the Applicant at Calcutta but due 

to the lack of vacancy he could not be posted there. Similarly 

there was no vacancy at Dispur also and since the applicant 

/c-ompleted  the tenure at Dispur he had to be Transferred to any 
• 	 •, 	 .-. - -•--- -' 	 ' 

other place. The post bears the 'All India Transfer Liability' 

and any official cannot establish any claim for 'posting at any 

place. However, keeping in view of his choice,.he was transferred 

to Patna, being the nearest Station of Calcutta, where he could. 

B 
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be accommodated. Therefore, this Directorate had no malaf Ida 

intention to harras the Applicant as alleged by him. 

14. 	That, with regard to the statements made in para 4.15 

of the application the respondents beg to state that the 

contention of the Aplicant is totally wrong. As stated earlier 

that the Transfer is made based on the posting of any 

off ical. Therefore,the Applicant will by no means loose the 

/T l~e

opportunity in submittingthe choice of preference for transfer. 

 transfer is made based on the posting detail of any official. 

At the time of appointment, vidé para 3(iii) of the appointment 

letter, it was clearly mentioned that he may be posted anywhere 

in India, the Applicant agreed to the conditions and joined the 

srvice. opy 

This organisation having its Station in all the Capitals of 

States and Union Territories and do the transfer of its officials 

in such a way so that most of the choices could be met out. But 

due to exigency of work and public interest, sometimes it is not 

• 

	

	found - possible to transfer every official at their choices as 

has hppened in this case. 

However, since the transfer of the Applicant has been 

ordered in the public interest,the applicant should have no 

choice in this matter. In this connection the ruling of the 

Hon'ble Supreme Court in the ease of Gujrat Electricity Board vs 

• 	A'ma Ram, 1989 (3) JT 20 is as follows :- 

ttWhenever  a public Servant is transferred be must 
comply with the orders, but if there be any genuine 
difficulty in proceeding on transfer, it is open to him 
to made a representation to the competent authority for 
stay, modification or cancellation of the tranu tar 
order. If the order of transfer is not stayed, modified 

'or cancelled, the concerned Publio Servant must carry 
• 	 out the order of transfer" 

7 
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That, with regard to the statement made in psrã 4.16 of 

the applicatioh the respondents beg to state that the same is not 

correct and hence denied. 

That, with regard to the statements made in pars 5 of 

the application regarding grounds for relief, with legal 

provision the respondents beg to state that none of the grounds 

is mainteinable in law as well as in facts and as such the 

application is liable to be dismissed. 

That, with regard to the statements made in parse 6 and 

7 of the application the respondnts have no comments. 

That, with regard to the statements made in para 8 of 

the application regarding relief sought for the respondents beg 

to state that the Applicant is not entitled to any of the reliefs 

sought for and as such the application is liable to be 

disinissed 	 . 

That, with regard to statement made in para 9 of the 

application regarding interim relief the respondents beg to state 

that in view of the facts and circumstances narrated above, the 

interim order already g±anted may kindly be vacated. 

That, with regard to the statements made in pars 10, 11 

and 12of the application that the respondents have no comments 

That the respondents submit that application has no 

merit and as such the same is liable to be dismissed. 

8 
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V ER I F I C A P I O 

I, Rajesh Ekka, working as Extra Assitant Director in 

the off lee of the Directorate of Coordination (Police Wireless), 

Ministry of 1-lorne Affairs, verify at Dispur this 8 th day of 

august 1996 that the contents of this reply are true on 

information derived from the official Records. 

RESPON DEN1 
to 

On behalf of F3ead of Office DC.P.W. 

Through 

(S.ALI) 
Senior Central Govt. Standing Counsel 

Guwahati 
D. 

• 	..••.•. 
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f • ** 	 No.A.11O15/i/87-Ad 

	

• 	 Governuent of India 
Ministry of Home Affairs 
Directorate.. of Co-ordination 

(PO]rioe'oWirless) 

Block No.9, CG.O Complex • 	 •.• 	Lodhi Road, New Delhi-3.
,  

Date: 16.8.1990. 

OFPIOEMORAjcJ 

	

• 	 Sub: Transfer policy of 
 the Direotorate of 

Co-ordjnatjoii (Police Wireless) 

upersessjon of all the instructions issued in respetof POl1cy 	
transfersin the DOPW the following instructions which 

will come into.f'fe't immediately, are laid down for the in'orma 
tion and compliance of all concerned,. 	•. 

It is well known that the role of DCPW is of Operatjol 
nature and its cornrnuüeatjori centres arei spread; throu.ghou. -t the • 	country in the various State/U0T. Capitals, The staff of this 
Directorate is, therefore, liable to be transferred an3jwhere in 
India, in the public interest, as 1r  the vaoanoy position and the • administrative and operational requ1rementf the Directorate, at a given time. 	 — 	• 

The transferable stafi must serve ATLEAST ONCE in any of 
the ISPW Statjois in the N.E. Region and Island Tprritoribs and once more in one. of the non_popular . 

 stat ions, namly Panaji, 	
0 Gangtok and .B.luhneshwar,: during his/her entire service in the 

DCPW, The tonure of service at these stations wii4, however, be • only. 	•1jj1 ease of jndividu1s whohae rqjderedten years 

	

• 	ormoreservjc...t the tinieo f Issue of postiñgoders tosu.ch a 
station and THREEyears for those whose Service is less than ten year's. 	

are as prescribed in the rules framed 
by the Govt. of India and as'aruendod.from time to time. The paiod. of tenure: will commence from the date of joinin.thc• duty•at, 	.0 these stations. 	0 	 •• 	

r: 	

•o• 

All sincere efforts will be made to transfer an 1ndivjdul 
serving many of thelN.E.Rogjon Stations oratanyone of 

	

• 	..flonpopularstatjons, 'to. a stationof hjs/hor chóioi3 or to a 	• • station near his/her.HãTte, on cotnpIIàfjtheprescribed 
tenure :i such a statioxi •euhJoet to the avai1abiJty. of a 
vacanyat' the desired station ind also the'opertjç1& adminis-

0 trative c.osjderatjom. Phe..tránsfers will no•rmàUy be made as erthe •Sttj 	•' relatedto the eoncernedtmde/ 
ca egory, on firt,.com.o first 'go" basis exce for those who are, required t oThmd Üt earlier, bn coznplet io

pt 
 n of the manda-

tory tenure in theN1E, Region or oneof thenonpopu1arstatj0 
as 8tipu1atd in Paragraph 3 above 0  . • • 0 • • 

• 	

0 
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.. .5. Thnorraa1 transfrOrder3 will invariably bei3sued b •. 

a t1ie end . ofMarch very year aT1( • ' Ii' tho transfer movements wil 

I 
be co1&ed, 1ast by 30 June of that. ytar. ..Th? OXEIOt date by 

I whicli individuals will be relid, on thci.r t±añsfer, zill invari- 
ably beIaenti0k3d n the tranfui'.orderS. It will he inipliolti 
nirCd by the COflCOTflcd DD/kD/EAD/SS that all the jndividual(s 

und. oders of transfer ,  are.: roli,d by , thQ due date as mentioned 

in 'tho."ränfer order. The. ihe,.,noway and .flowans of such individuals 
J4iU becoine payabJ only at 	duty stations, aftcr the 

	

'sio.c"ified' dtos •i the':order. It wilL be t 	sole' responsibility 
• '' oT' the jnd,iiidual hjmso)i -to- apply fo TA/DA 'in time within one 

eCi 
after the issue '' .ostng"or.drS. Th responsibility for 

rkirC .ril journey res tins'. fpr 'the 'onward. journey, well in 
timo will also he that 'o2 ho ndividual concerned. No xcuse, 
What13oCvr, on this accotxit 9  will ,The aceepthle for delaying his 

0 	

l•,. 	

' 	 :••..• 

'6. The transft;r of an iñd1dUa1 naoc,untof prootion will 
• 	be niade strictly as per tho.vacanC positior  eisting....t'h0 imo 

- 'of his/her promotion. A ftras'possih', 'the.romO-On' will be ' 
£ffoctcd, in-situ. In cs there is no vaoanc?/ in the individual's 

his/her present stotion of posting, 	transferwtll be ordered to a 

station where the vacancy exists' 'The: Eifdresaid '.-jntrixctiöns per-
taming to temixe will not 1  therefore, bècorrieappliCable in such a 
cflsC. 11owovor l  if the. individual under promotion is serving in a 

' Of 	
or in a non-joular station, he/she iay.be 'onsidored 
to normal station where. sudh" ' vacancy exists pro-

videcl he/3h0 1i 	0niplLted c&leasb fifty per cent of the prescribed 

-benuro pr10C1 , S 	"im cl in paragraph 3 thove. 

7. Individual due for superannuation in thc -.nqxt three years 
(by, '30, Jun(.-  of that year), will normally not bb considered for 

	

transfer -except on compelling admniru.istrativelbperati'onal 'grounds 	: 

or when such a person is proIfl0teçiagEinSt a vEicancy ocou.ring in a.. 
• - - 	' particular stat n or . mnake,s a speci ic request, ox his own, for a 

posting to anothr 'station. HowevCr, such:persons .' who requests for. 
posting to their home 'stations or to choice' stati.ofis, as their last 
tenure, all possible efforts wjll"bC made to spost'  them accordingly, 

'ubject to exigencies of service. 'ii' 	 '•• 	• .. 	
0 

8, Female enloyees will also be goverñd equally by this 
• "Trans for Policy". However, due consideration will be given to 

Govt. of India's gu.ideline3 contained in the DeK4.1966,rtment of Personnel 
and Training O.M. No.28034/7/86-Estt(A), dated 	while 
considering their posting to a station. 	 •• 	0 	 •. 

9. All rsts from indIviduals connected with their 
/transfcrs which may 'be issued in.the coming posting soason, must 

• reach this Directorate, by 316t January of the year,' duly supported 
with valid documcnts/certifioates/Pr00f3, wherever, applicable. 
These a)plications' will be . considered on merit kee igJ.ieW 

he adnwiistrative • 	 s. 	rinciple of,- 
"In crest p1 the Service will be the: douinant consideratiofl. 

. . . . . 3/- 
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. 	•10. The trsfer .01 m iiidivida1, if ordd ocOpa31OflCtO 

grounds will be at li.ts/iiur own ecpC1130 nd ho/ho wii]hô 

on•titied to. • any transfor TA/Dh T1i tenurO of posting on 

, coLpasSiOnEtO grounds' w i. 1.1 1O only one year and the ;  jndivjdu1ul 
i11 jniiariably be tranf(rrOCl . 'nothGr stction iftt oie yer' s 

stay at tIIC flI SthtjO to which he/s1O is posted On compassionate 

Q;rou•Ilds. 	. 	. 	 , 	. 	, . 	. : 	' • . 

. 	11.. Jtiiy 	
tranfer..1ready, 

1siied, shoula bsbcjj'ttd within2O. daY$ of the date ofiasiiO Of 
the order, • a1owith .tI coi:iuents of the S3/EAD/kD/DD, . ;Un1esth1s 
ropSi1atiOfl 

is accepod in wiiting y the 'coitpetent uthoriiy 
at,,this Diructorate, the indilTiclii.al will. niove to'the now statipn 
of'stifl( on due date, is ordered. The plea that he/hO has 
submitted a rpresentatiO1i which has not been finalisod will not be 
accepted as a reason for non-compliance of the tansIcr order. 

12. Notwithstanding the above the Direçtor Police o1e-
communiCE.tiOflS willbO .Tally ecipowred to authorise transler of any 
jndividu.al, at any tiiue of the year. He will also be authorised. 
to order any deferreñt/caflCe1lati0fl 0f a transfer orç.er, In special 

	

• ordnc cases of extreme hardship/C ipnssi0n, 	his, direotion, 

depending on the..nerit. of a case. 	. 	• 	. 	. 	.. . 	.. . 

- 	 - —•-- 	- 

.(K.K. SHARMA) 

7. 	 . 	 . 	 .. 	. . . •• 	

- 	 ASSTT.DIBEPT0R (ADMN.) 
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TRS PN.1/.1t/(.j1(./1)1/1 	
1)I  

Nfl 	
1)1.1 	2,2, 22.2, 2 ,2,2,2 

751-757 	 Gil 	
150 

TO 	
S. S. ALL JSPM STATION 

I N V0 	
ALl. Y.ONAL 

l"Al 
	W I It 

05-12-19.1)5 
UNCLASS 

. 	 . 

1 	f OPIilATIONAI 	$I,Aj• 	0. 
 

COMPLT[D/COMP[II 	
Who 	IrAVI N(; 	Thil I IL 	TENUHE 	I3Y 	$IIUIUh, 	St1It IT ThEiR ChOiCES IOi 	TltflNSF 	IhiMEDi'FIy STop 	TIIHCE 	ChOICES 1 N TIlE thWEU 

	SHOULD  
A 1)M IN I STIt 	

G I Vl•; 	A 	IT MAY N0'j' 13 VEI.,y 	I'(}SS I IILF 	TO 	Curqsj PER 	A 	J'AJtTIC(JIJAIl 	ChOICE 
IN ALL TilE CASI5 STOI REQUEST FOIt 

 
OF 	 ILETENTJ ON ATI 	i' Ii 	CE POSTING, I 	ANY 	

SIIOULI) UE CLEt%ipy INPI 
CATEI) AND WILL HE 

I 	I 
CONS1J)JJ1) EXCt 	VEI,y 	

TO AVMJ Ni STHATIVE FEASj 111 Ll.Ty STOP. INFOflAi'ioN Slluip flEA 	
A. D. (C) LATEL' 13Y 31.12.95 STOP 

	

.. 
j 

REQUEST RECEIVED AFTER DUE DATE WILL uor 
BE ENTERTAINED STOP. 

Till - 1800 

V. ChIOgH A 

DELIVEIjIJ ON O5-tJIC...1f)5 20:21 11113. 

-. 
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Phone No. BDN-62929 
8DN-3641 

MANASIK AROGYA NIKETAN PVT. LTD. 
KANAINATSAL, G. T. ROAD. BURDWAN-71 3 103 

Dr. Asit Baran Patra 	 Visiting Hours at 

U. Sc.. M 8.R.S.. D.P.M. 	 ?SANS0L C. T. ROAD ( WEST) 

Consultant Psychiatrist 	
MUNICIPAL M.ARKET 

-- 	 Only Wednesday 9 a m. to 5 p  M. 

Visiting Hours at 	
CALCUTTA, FLAT NO. 401 

IURD WAN 	
31/A, S. P. MUKHERJEE ROAD 

Except W.dnnsday 	
Phone Cal. 475-8927 

I a.m. to 2 p.m. 	
tat. & 3rd Saturday 
9 a.m. to 12a.m. 

Dale .............5. ... 
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/ 
All 
	

\ 	 NE-fl 
ft 

T1ft 	1. 1 11d2ioli I 	J !J 	i; 	' 	fl I 7i 

DI iECTORATE OF' Cu- 01W! N/i'! 1011 11 L 1 tJj V I 1th;LE 

M11'!lS'I'RY OF EIU11t A1'1"A11i 

13L0(2K -) 	(2 G (3  

LODI ROAD NEW DELUI 

( TEIROIJGU PROPE14 CLIANE•111L 

SUB... REQUEST FOR ONE YEAR EXTEE11OE! (RETENTION) 

DIJI TO 1'Y UAUGUTER S FiNAL YEAR 11 S L (2 

BOARI) EXAM. IJN1)ER 'lIlE Af!1 ECONDARY ISOARU 

OF EDEJUAl' 10!! , GAIJUAT 1 111 1d lOEIAL LtiN(JIJA(E 

RESPECEEl) SIR, 

	

V1IT[1 RE1EkEt4CE To TUE N1S 	ICIi,L 110 Ci. i.':3,.: I. :J 

(GT) /94- COM DATEL) 13 12-94 1 All G01fl To (2OM1LI' E IIY 

TENURE AS ON 30069b. siR. SINCE 111 L'AU':llII'EU I A 

FINAL YEAR STUDEI!'f OF USLC EXIiMIIJA1lOi1 111 REGIONAL 

-LANGUAGE UNDER TIlE BOARD OF SECONI)ARY EDUCATION ASSAM 

• 	
GAIJHATI, I REQUEST TO GRANT ME IIE YEA!? EXTEI4SIOk 

OTEIERVIS1 TUE ACADEMI C CAR!?! Er?.IFIJTURE OF MY DAIJ(JE!1EJi 

WILL BE JEOPARDISED/SPOILED BECAUSE NO OThER AL'I'El?NATIVE 

• • 	IS LEFT. 

REQUEST TO GRANT EXTENSION 

WITH 1?EGA1?D 

ThANKING YOU SiR, 

DATED TUE 191/12/94 

	

*14t1HA 

UiS ISPW D1SPUR 

--.-.-.'-.- 	fl-- 
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/ Wireless 
Goverrf "ThIncj. 

!'linistry of Hon: ilffajrs 
Dl.rcto.pate of Co0JLnU0 

(Police Wireless) 

R4j1 Bhavan. 
New Delhi..l, the//1u1 

....'.. 

The undersjned hereby offers Shr mora 	rpst of Wireless Orerato in the 	
Direeto_ Wireless) on Comr1tion of his 
tralnlnF 

rer4dor 
q months of are1oss Oj erdtors Gr3e III coflduct 

	hj thp F'TrIing School, JUlluiider with effect from 
and found SUith1e for he j - ost 4 

Wireless Orerator, 	 Scale 
for the post is flS3O_125c)o155f 	

rius llowancps as per ,. Centra3 	 rules. 

The 	
liedIc1 

-,fouild 	
fo civ 	

exmfnutj0 of 
] ilready ren done and il appojntrnett hav Shri hs been taken on the temrorary regular strengtJ LR.rpctorate With effect from 	

. 	the day h joined at Heau ar ter  
(Delhi). subject to 	

g the terms O u1.rojntment contaThed y In this Mernorundum 

F The 
terms of Frointmt are as 

(1) The rost is ternrel'ary hut Is 3 ikiy to 
hCOTflp permanent. In the event of,  its heconiin; rPrrnanpnt, his C1d±mS for Frnnent absorrt 	

U1.11 he Coflslder 
1: 	 ed in 	

with th rules in fcce. 	 * 
ThappOIntfllfl4. 

may be tCflIjnuted at any time by a monthts notice given h either Side. 
Viz: the or the appointing utho'ity WIthoUt 
	 I . 

assigning any reasons. The 
crl , ointing author ity  however, reserves the right of termlnatlog the • •. 	

services of the Cppolfltee forthwith or before 
by maklnç 
the e rjratIor of the 5tiujteeriod of flotice payment to him 	

3d f 
 of a sum eculvalent tohe pay and al1owanco for the period of flOtice or •th 

Unexpired portion thereof. 

Ii) The appointment  
to ser 	dfl 	carries with it the 11ahfJjy 	 :. ve 	

pprt of lneia. His fresent resting however, is at 
 

11 QZV. Zw I]jj (iv) Other condit05 of service will be gover 	by the relevant ruips and*'oes i 
time to time. 	 n force from  



S 

( 

(v) The ar1 ointment will he made on rrohat ion for two 
yearS aguinsta teinoray :'.ost of Wirles Oj - orator. 
The arrointe wilFnot be jermittec9 to aIF1y  for 
emjloyment elsewhere for a reriod of 5 years from 

------, 	 i-s the cate ci OOm
- 
ipiuL1 01 the train. 

rcslgning the service for any reason durIng 5 yrars 
the arroIfltee may he required to refund the stirc-nd 
received by him during th nine months of his training 
s well as all money received as javand allowances 

during the first six months from the date of his 
joining In the regular scale. 

- 	 . 

• 

(1) ;Su1,missIon of a declaration, in the çrescrIhed form 
and lnthe event of the cHnIdate hthing more than 
one wife living, or being married to a lerson having 
more than one wife living, the afloifltment will he  
suhect to his being exemçted from the enforcement of 
the reçuireinents in this behalf.. 

(ii) Taking of an oath of alll?giunCe/faIthfUlflPSS to thc 
Constitution of India (or making of a solemn affirmat- 
ion to that. effect) in the ,frescrihFd form. 

Prodw'tion of the follo;'ing origiqal cortificats 
• 	

:.' 	(where these have not been i roduced already at the 

• 	-: 	 selection stare). 	- 
H. 

(a) 	Decree/DiJloma/C(Itifi.CateS of rrlucutj.onal 

	

- 	. 	 and othel' technical ',ui ii cat ions. 

• 	- 	. 	(h) 	Certificat 	of LJO. 

	

- 	 (c) 	Charac to r c(--rt I fl c' t e: 

	

• 	 (j) at 	
hV 	 14 istrate or Sub 5i.strict a  

onzi la 	- tr tc- 01 tleir sul . erior 
- 	 officers. 

(ji)Crtificates in th irescribed form In sufl - 
ort of candi'at' 	claim bc?iouging to Li 

• ., -- .- 	 . •' . 

	 I 	SC or ST/Anglo-indian Community. 

	

50 .• 	 If any declaration, given or information furnished by the 
',-candIdate rroves to he false or 1f th(,  candidate is found to have 

ilfully surrressed. any material Information he will be liable to 
-. 	remova1 from service and such other action as Govt. may deem 

necessary. . 	 - 	
d. • 

— — 

(Ld—Bhattaeh-ryy-a) 
Administrative (jfficpr 

	

- 	 for Dircctor 
L c 

DCc) 

•CoFyto1 Service Records 
Ett. List 
AD(C) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :GUWAHATI BENCH 

IN THEJLTER F: - 	 : ç' 

O.A.No. 111/96 

ri L.C. Manna 
.....Applicant 

Union of India.& Ors. 

•....Respofldeflts 

-AND 

IN THE MATTER OF :- 

Rejoinder to the Written 

statements filed by the Respondent 

No. ito 6. 

The humble applicant above named in his rejoinder. 

MOST RESPECTFULLY SHEWEi. 

That with regard to the statements made in para 

.1 & 2 of the written statements the aiplicant does not 

- admit anything contrary to the relevant record. 

.That with regard to the statements made in para 

3 of the written statement, the applicant while reitera-. 

ting and reaffirming the statements made in his O.A beg& 

to state that he worked in Bhopal  station for 1 year 
(: 1 1V. 

and 6 months plus 6 months stay at Delhi stationjln the 

strength of Bhopal station which amounts to more than 

4 

.....2/- 



-2- 
/ 

4 

/ 

2 yeafs. The petitioner begs to state that he made a 

request fr transfer to Calcutta, BBSR & Patna on which 

Patna was his third choice. Therefore, bis transfer to 

Patna can be treated as a regular transfer.& far as 

as question regarding transfer to Garigtok station the 

applicant begs to state that during the time of transfer 

him to Garigtok from Patna station the applicant reguèated 

his retention at Patna due to his wife's advance stage of 

pregnafl9Y. In regard to the said transfer $ he also made 

a request 10 transfer. him to Calcutta alongwith a request 

of retentofl to P atha. The applicant was transferred to 

Gangtok by the Respondents ignoring the fact that his 

senior Siiri: B.K. Sinha who enjoyed 8 years and Shri L. 

Ram who enjoyed more than 5 years. The petitioner further 

states that he joined in the Dispur station on 1.1.93 

not on 1.9.93 as stated in the written statements. 

That with regardto the statements made in para 

4 of the written statement.s the applicant does not admit 

anything contrary to the relevant record. 

That with regard to the statements made in para-5 

of the written statements the applicant whil denying 

the contention made by the' Respondents begs to state 

that Agartala stat1Ofl was not a hardship station at 

that relevant time when Sbri N.C. Mandal was posted 

at A9artala. 	 ' 

.. . . 3/- 

61 
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The petitioner further begs to state 

that asper the transfer policy (Annexure-1) to the 

written statements speaks clearly that the transactions 

will normally be as per the station seniority related to 

the concerned trade/category on 1st come - 1st go basis.Tt 

is stated that the applicant is away from 4is home station 

Calcutta' fvr more than 18 years where as his junior 	a 

ri Mandal is only 11 years..A5  per the Annexure Policy 

the petitioner has got a better right to be transferred to 

C alcutta then 3hri Ma!al. 

It is ètated that the petitioner made 

an alternate request to retain him at Dispur station till 

his transfer to Calcutta is not materialise and there is 

no such rule regarding transfer to peaceful/normal station 

on request.. The respondents have acted illegally with an 

ulterior motive in the matter of non-considering the 

case of the applicant. 

The question regarding the applicants 

medical treatment, the, applicant Crave Leave of. this 

Hon'ble Tribunal to pro4uce the documents pertaining to 

his medical check-up at the time of hearing of this instant 
petition. 

It is further stated that the Annexure- 

4 letter regarding the respondents to retain him at Dispur 

station was made on 19.12.94 for retaining him 1 year in 

the Dispur' station. ,  The respondents while making 

allegations ought to have examined the date of Annexure-4 

to the written statements. 

- ....'..4/- 

h 



5) 	
That withregard to the statements made in para-6 

of the 	written statements the petitioner does not admit 

• 	 anythirg 	contrary to the relevant 	
records. The applicant 

while deniflg the 	contention made by the respondents begs 

to 	state 	that in transfer' 	
case 	seniority of service is 

• not at all ,a criteria 	only station 
se'niorit 	£efletY, 

is the guiding criteria as per AnneXure-1 to the 
written 

statements. It is 	
stated by the applicant that for getting 

prfereflce for choice posting the guiding criteria is a 

.station senj±bty and 1st come - 1st go basis. 

6) 	That with regard to the statements made in 

para 7 of the written statements. the applicant while 

denying the contefltiOfl made there in put the respondents 

to the strictest proof thereof 

7) 	
That with 'regard to the statements made in 

para-8 of the wirtten statements the applicant begs 

to state that the repofldefltS ignoring the Hon 1 ble 

Tr
ibunal order have passed a .mechaniCal 8rder of transfer. 

The . respondentS,bave not even choose to consult 

their own transfer policy ( Aflnexure-1) and for which 

the applicant was constrained to come again before this 

erits 
Hon*ble Tribtmfla) 	That with regard to the stateip 

made in para 9 & 10 of the written statements 

the 
applicant begsto state that as stated above the 

respondents have passed a machafliCal order.. 

• . . .6/- 

4 
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That with regatd to the statements made in para-il 

of the written statements. The applicant in regard to 

show his genuineness of, medical 'treatment Crave Leave 

of this Hon'ble Tribunal to prodcue documents at the time 

of hearing of this instant 0.,4. The applicant requested 

r) the authority to retain him at Disar if posting at 

( Calcutta is not possible due to his dughters higher 

study. 

That with regard to the statements made in para-12 

of the contention made there in by the respondents. Again 

the applicant whiIe denying the contention made therein 

put the respondents to the strictest proof thereof. 

That with regard to the statements made in para-13 

• 

	

	 While reiterating' and reaffirming the statements 

made in the O.A. the applicant begs to state that the 

departrnent concerned has acted 	eay contrary to the 

otder passed by this Hon'ble Tribunal.Purther the 

• 	respondents have not consulted the relevant transfer 

Policy (Annexure-1) and passed a mechanical orderof 

transfer. The applicant applied not to fill up the 

vacancy at Calcutta on 5.6.96 therefore there is no 

earthly reason as to why the petitioner has hot been . 

transferred to Calcutta. Again on the other hand there 
1 •'  

is a vacancy at DiSpir station as because the Dispur 

Ik 
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station now has become aZonal Offic.In the spur station 

as per the SIU Rules, there is. one Zonal Officer, TA(M) 

in place of STA aionwith one 550 & 3 Wireless iSupervisor 

is required whereas at present including the applicant 

there is altbgether. 3 W.reless $upervisor, •a-rd. The 
.am'T with malafide 

petitioner has been /intention by the resnt and tbe' 

petitioner never opted choice to ?atna station. T,e 

applicant however as per the Arinexure - 1 policy is entit-

led to be transfer to Calcutta. 

ii) 	That with regard to the statements made in para-14 

of the written statements the applicant categorically 

denies the contetition made therein and begs to state 

that ib his transfer to C alcutta is materialise then he 

L will loose his opportunities in submitting choice of 

transfer as.because the Dispur station is located,at 

N.E.R. The. applicant inconnectiofl to Arinexure-5 begs to 

to state that the Rules made therein are governed by 

the relevant rules and order including AnnexUre-1 of 

the Written Statethents.afld to that effect there is no 

denial from any sidee 

The applicant begs to state that the 

ruling of the Hon'ble 5upreme Court the law 'is very 

clear that if any order of transfer is based on malafide 

and in contradiction of the guidelines laid down by the 
10 

same the said order of transfer is liable to be set aside 

andqüashed. 

12) 	that 
with regard to the statements made in para 

-15 to 20 of the .wirttefl statements the applicant denies 

eaffirms and reiterated 
the correctness of the same and r  

- 
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the statements made above as well as made in the O.A. 

13). 	That the applicant begs to state that in view of 

the above facts and circumstances the No. 111/96 may be 

allowed with further direction to transfer the applicant 

to Calcutta. 	 . 	. 	.. 

VERIFICATION. '. 

I, Shri L.C. Manna, at present working 

as Wireless Supervisor in the I nter State  'olice 

Wireless Station, Dipur, Gauhati-6 do hereby solemnly 

p 	. 	affirm and verify and verify that the staternents made in 

the para 1 to 11 are true to my knowledge and those 

made in para 	 are true to my knowledge as 

per my legal. advice and I have not suppressed any 

material facts. 	 . 

And I sign this verification on this 

Day of August,,\1996 atGauhati. 

2 

• 	
0 	 .• 	

- 

H 	 0 	
0 

• 	

0 	

0 	

0 


